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' THE UTTAR PRADESH UNIVERSITIES (REENACTMENT AND
' AMENDMENT) ACT, 1974

(U. P. Acr No. 29 oF 1974),

* Authoritative English Text of the Uttar Pradesh Vishwavidyalaya (Punah
Adhiniyaman tatha Sanshodhan) Adhiniyam, 1974}

AN
ACT
to repeal the Uttar Pradesh State Universities Act, 1973 and to re-enact the

same with certain modifications and to further amend the Uttar Pradesh
Agricultural University Act, 1958.

IT 1s HEREBY enacted in the Twenty-fifth Year of the Republic of India as
follows :—

CHAPTER 1 i : -
PRELIMINARY

1. This Act may be called the Uttar Pradesh Universities (Re-enactment Short title,
and Amendment) Act, 1974.

CHAPTER II
AMENDMENT OF THE UTTAR PRADESH STATE UNIVERSITIES AcT, 1973

2. The Uttar Pradesh State Universities Act, 1973 (hereinafter in this Repeal and re-

Chapter referred to as the principal Act), is hereby repealed and re-enacted enagt_%ﬂer;? Witl}
with the modifications set out in sections 3 to 18. , Prosident's Axt
no. 10 of 1973,

*(For Statement of Objects and:Reasons, please see Uttar Pradesh Gazette Extraordinary,
dated July 31, 1974) . .

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on August 7, 1974, and passed
with amendment by the Uttar Pradesh Legislative Council on August 17, 1974, which was
approved by the Uttar Pradesh Legislative Assembly on August 21,1974.)

(received the assent of the President on September 22, 1974, under Article 201 of the
Constitution of India and was published in the ™ Uttar Pradesh Gazette Extraordinary, dated
September 25,1974.) ; :
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Amendment of 3. In the title of the pﬁndpa] ‘Act, the o S L .
i . . s words “Enacted by the Presides
tb‘h]: and pream- j, the ‘Twenty-fourth Year of the Republic of India” shall be o%zitted, an:l for.
;ngsf'!:lstugg preamble, the words “It is hereby enacted as follows” shall be
ituted. »

Amendment of 4. In section 1 of the principal Act, i b-secti ’ ok
i * 3 Ctl > : !
section 1. omitied. ‘ P pa in sub-section (4), clause (b)" shail

séﬁi.fﬂ‘,“em of 5. In ?eftion 2 of the principal Act— |
- {@) in dause (4), for the words “this Act” the words “this Act and
the Statutes of the University” shall be substituted ;

(ii) in clause (18), for the words “by the University or by a consti-
tuent, affiliated or associated college for imparting instruction or guid-
ing or conducting research”, the words “for imparting instruction or
guiding or conducting research in the University or in an Institute or
in a constituent, affiliated or associated college” shall be substituted.

Amendment of - 6. In section 4 of the principal Act, after sub-section (1), the followi
Section 4. sub-sections shall be inserted, namely :— ® "
“(1-A) With effect from such date or dates as the State Government
may by notification in the Gazette appoint in this behalf, there shall be
established— . .
{a) a University of Bundelkhand at Jhansi; ‘
(b) a University of Avadh at Faizabad ; and
(¢) a University of Rohilkhand at Bareilly;
for the areas respectively specified in the Schedule.

(1-B) In relation to the Universities io be established under sub-
section (1-A) — - '
(@) the State Government shall appoint interim officers of the
Universities (other than the Chancellor) and shall constitute interim

authorities of such Universities in such manner as it thinks fit;

(b) the officers appointed and members of the authorities consti-
tuted under clause (@) shall hold office for a term of two years from

the date of such appointment or constitution, as the case may be ;

(¢) the State Government shall take steps for the appointment
- of officers and constitution of authorities of such Universities in
accordance with the provisions of this Act, so that the same may
be completed before the expiry of the respective terms of the interim
officers and members under clause (b).”
Amendment of 7. In section 13 of the principal Act, in sub-section (4), for the words
section 13. "and figures “under section 10”, the words and figures “under sections 10 and
68" shall be substituied.
Amendment of 8. 1In section 17 of the principal Act, in sub-section (2), for the words
secticn 17.” “the posts of Registrars, Deputy Registrars and Assistant Registrars”, the words
“the administrative posts of Registrays, Deputy Registrars and Assistant
Registrars” shall be substituted.
Amendment of 9. 1In section 20 of the principal Act, for sub-section (2), the following
section 20. sub-section shall be substituted, namely :— S
- “(2) The terms of office of members mentioned in clauses (¢), (d)
and (¢) of sub-section (1) shall be one year and of members mentjoned
in clauses (f) and (g) thereof shall be three years.” o
In section 92 of the principal Act, in sub-section (1), Class VI, clause

Amendment of 10. )

section 22, (xiii) shall be omitted.

Amendment of  11. In section 27 of the principal Act— )
ection 27. , @) in sub-section (4), for the first proviso, the following proviso

thereto shall -be. substituted, namely :—
- “Provided that in the case of a Me
" “or Fine Arts College, the Principal
ex officio Dean of Medical, Engineering,
Faculty, as the case may be.” ;

dical, Engineering, Ayurvedic
of such college shall be the
Ayurvedic or Fine Arts
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() for sub-section (6), the following sub-section shall.be substituted,
namely :— ’ ' o o _
“(6) In each Department of teaching in the University, there
shall be a Head of the Department whose appointment shall be
regulated by Statutes : -
Provided that every person holding the office .of Head of Depart-
ment immediately before the date of commencement of this sub-
section shall, subject to the provisions of this Act and the Statutes,
continue to hold office on the same terms and conditions as he
 held immediately before the said date.”
12. 1In section 31 of the principal Act— :
(i) in sub-section (4), in clause (d), before the existing proviso the
- following proviso shall be inserted and be deemed always to have been
inserted, namely :— B o - .
“Provided that in the case of a college where there is no principal
or other teacher available for being a member of the Selection
Committee under sub-clause (ii), the remaining members referred
to in this clause shall constitute such Selection Committee:” ;
(ii) in sub-section (8), after clause (c), the following clause shall be
inserted, namely :— ’ Lo

“(dy 'The Chancellor or the Vice;Chancellor, as the case may be,’

may intimate in a specified order, a larger number of names of experts
than required under sub-section (4) for serving as his nominees on
the Selection Committee. In such case, on any person whose name
appears higher in the specified order not being available for a meet-
ing of the Selection Committee, a person whose name appears nearest
Iower in the specified order shall be requested to serve on the Com-
mittee,” ' : :
(iif) ajter sub-section (7), the following sub-section shall be inserted
and be deemed always to have been inserted, namely :— ‘
“(7-A) It shall be open to the Selection Committee to recom-
mend one or more but not more than three names for each post.”

- (iv) in sub-section (11),—

(a) for the words “colleges - established and administered by a

minority referred to in clause (1) of Article 30 of the Constitution
of India”, the words “affiliated or associated colleges (other than
thoze maintained exclusively by the State Government or by a
local authority)” shall be substituted ; ‘

(&) in clawse (ii) for the words “the Act and the Statutes”, the
words “this Act” shall be substituted and be deemed always to have
been substituted. :

13. In section 34 of the principal Act, in sub-section (1), the words “and
the holding of the remunerative offices by them” shall be omztted.

14. 1In section 49 of the principal Act, m clause (0), for the ?vords,.“’includ-
ing the rules of conduct to be observed by them”, the words “including the
maintenance by them of their annual academic progr¥ss report and the rules
of conduct to be observed by them” shall be substituted.

15. In section 50 of the principal Act— )

(i) after subsection (1,), the following sub-section shall be inser"'ed,‘
namely 1~ _ ,

“(1-A) The State Government may by notification in the Gazette
amend whether by way of addition, substitution or omission, the
First Statutes at any time within a period of one year from the date
of commencement of such Statutes, and any such amendment may
be retrospective to a date not earlier than the ~date"of such com-

. mencement.” R '
i(ii)] for sub-section "), the following sub-section. shall be su?mt?tf-d’;
namely :— et
© “(2) The Executive Council may, at any t,ir{lc_:afterv_the expiration
of a period of one year from the date of commencement of the FlI‘St
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Iansertion

a
Statutes, make new or additional Statutes or may amend or repeal
the Statutes referred to in sub-section (1) or sub-section (1-A).”

> of 16. After section 72 of the principal Act, the following section shall be
new section 72:A. jpcorted, namely :— : '

“72-A. Notwithstanding anything contained in this Act—

(a) every person holding office as an officer  (other than.the
Transitory provi- ‘Chancellor) of the Kashi Vidyapith on the date imme-
" sions  regarding diately before its establishment as a University shall
Kashi Vidyapith.  continue to hold office as such on the same terms and
conditions except as respect tenure as he held on the said date until

fresh appointments are made under clause (b) ;

(b) as soon as may be after the commencement of this section, the
State Government may appoint interim officers of the said University
‘(other than the Chancellor) and shall constitute interim authorities of

-~ the said University in such manner as it thinks fit, upon which the

corresponding officers referred to in clause (a) shall cease to hold office
and the corresponding authorities, shall stand dissolved forthwith ;

() the officers appointed and the members of the authorities consti-
tuted under clause (b). shall hold office for a term of two years from
the date of such appointment or constitution, as the case may be ;

(d)’ the State Government shall take steps for the appointment of V

officers and constitution of authorities of the said University in accor-
dance with the provisions of this Act, so that the same may be

-completed before the expiry of the respective terms of the interim - -

officers and members under clause (¢).”

‘ Amendment of 17. In section 74 of the-principal Act, in sub-section (3)—

ection 74.

(i) clause (a) shall be omitted.

(i) after clause (f), the following clauses shall be inserted and be
deemed always to have been inserted, namely :—

“(g) every student of the Kashi Naresh Government Degree College,
Gyanpur, or the Government Degree College, Jakhni, situate in district
Varanasi, or the Government Degree College, Rishikesh, sitnate in
district Dehra Dun, who—

(1) immediately before the commencement of Uttar Pradesh
State Universities Ordinance, 1973, was studying for a degree of the
University of Agra; or

(2) was admitted as a student of any of the said colleges during
the academic year 1973-74 for a degree of the said University; or

(3) is eligible to appear at any degree examination of the said
University in the year 1974 or in the year 1975 as an ex-student ;

shall be permitte® to complete his course in accordance with the
syllabus of the University of Agra, and necessary arrangements for the
instruction and examination of such students shall be made by the Uni-
versity of Agra and on the results of such examination, the degree may
be conferred by that very University ;

(k) until the Faculties are constituted in the Universities referred to

in subsection (1) or subsection (1-A) or section 4, the Selection Com-

mittee referred to in clause (¢) of sub-section (4) of section 31 shall
e R . :‘4'

consist of the following members, namely— ' -

(1) the Head of the Management or a member of the Manage-
ment nominated by him, who shall be the Chairman ;

(2) one member of the Management nominated by the Manage-
“ment; and R

(3) three experts to be nominated by the Vice-Chancellor.”
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18. In the Scheduie to the principal Act, for the entries at serial numbers t&m‘es%%%lg&té of
3 4 5, 6, 7.and 8, the following entries shall = respectively be substituted, ledule: .
namely 1— _ S L , .
“3." The University of Agra— A S Y
(i) until the establishment of the Districts ‘of Agra, Aligarh, Bareilly, TENTY Sry
University of Rohilkhand. Bijnor, Budaun, Etah. Mainpari . R
. . . Mathura, Moradabad, Pilibhit, Ram- { RERT s
o - pur and Shahjahanpur. - : 8 NIRRT Lo )
'(ii) upon the establisiment of the Districts of Agra, Aligarh, Etah, Main- &ﬂ%i 93%, 499%
University of Rohilkhand. puri and Mathura. _ .
4. The University of Gorakhpuy— T ; B T
{i) until the establishment of the Districts of Azamgarh, Balﬁaich, Ballia,
University of Avadh.  Basti, Deoria, Faizabad, Ghazipur,
' " Gonida, Gorakhpur, -Jaunpur, Mirza-
pur, Pratapgarh, Sultanpur and Vara-
_ - masi, S T ‘
(ii) upon the establishiment of the 'Di:s't"ric,xs of: Az:mig;‘ai‘h';. E:‘illifx; Basti,
© University ot Avadh. - Deoria, Ghazipur, Gorakhpur, Jaun-
‘ pur, Mirzapur and Varanasi. '
5. The University of Kanpur— _ o ‘
(i) until the establishment of the Districts of Allahabad, - Banda, Bara
- Universities of Bundelkhand Banki, Etawah, Farrukhabad, Fateh-
i and Avadh. pur, . Hamirpur, ~Hardoi, Jalaum,
o " Jhansi, Kanpur, Lakhimpur-Kheri,
Lalitpur, Lucknow, Rae Bareli, Sita-
pur. and Unnao, excepting the area
which lies within the limits _of the
Universities of Allahabad and Luck-
. now. : A
(il) upon the establishment of the Districts of Allahabad, Etawah, Fateh-
Universitdes of Bundelkhand . pur, Farrukhabad, Hardoi, Kanpur,
and Avadh. Lakhimpur-Kheri, Lucknow, Rae
: Bareli, Sitapur and Unnao excepting
" the area which. lies within the limits
of the Universities .of Allahabad and
Lucknow.
6. The Universitﬁ' of Mcerut . Districts  of Bulandshahr, Meerut,
Muzaffarnagar and Saharanpur.
7. The University of Kuniaun Districts of Almora, Nani Tal and
‘Pithoragarh. '
8. The University of Garivwal Districts of Chamoli, Dehra Dun,
Garhwal, Tehri-Garhwal and Uttar
Kashi. ' : RN
9. The Univessity of Bundelkhand Districts of Banda, Hamirpur; ]alaxm,“ :
- Jhansi and Lalitpur. . '
& 10. The University of Avadh Districts of Bahraich, Bara Banki,
5 ..Faizabad, Gonda, Pratapgarh and
’ Sultanpur. o

11. The University of Rolilkhand Districts of Budaun, Bareilly, Bijnor,
© Moradabad, Pilibhit, Rampur, and |
Shahjahanpur.” )

CHAPTER 111
AMENDMENT 0F U'trar Praprsy Acricvrrvrarn UNIvirsiry Act, 1958

19. In the long title and the preamble of the Uttar Pradesti Agricultural Amendment of
University Act, 1958 (hereinafter in this Chapter referred to as the principal longm‘;;tieof 6';9
Acty, for the words “an Agricaltural University™ the words “Agricutrural TUni gr:ta ﬁoe. 45 of
versities” shall be substituted. 1958.




&
Axper;dment of © 90. In section 1 of the principal Act, in sub-section (1) for the words
section 1. “Uttar Pradesh Agricultural University Act”, the words “Uttar Pradesh Krishi

Evam Prodyogik Vishwavidyalaya Adhiniyam” shall be substituted.

Amendment of - 21. In section 2 of the principal Act, for clause (1), the followi ’ clause
scctien 2. shall be substituted, namely :— : ® "8

. (1) "University’ means the Govind Ballabh Pant Krishi Evam Pro-
dyogik Vishwavidyalaya or the Narendra Deva Krishi Evam Prodyogik
Vishwavidyalaya, or the Chandrashekhar Azad Krishi Evam Prodyogik
Vishwavidyalaya, as the case may be.”
sgtsgfllg{l;f new 22, After section 2 of the principal Act, the following section shall - be.
g inserted, namely :—

“2-A. (1) Besides the Gobind Ballabh Pant Krishi Evam Prodyegik
' Vishwavidyalaya in existence at Pantnagar, immediately
[}Es;fblgihtfzent' a{ before the commencement of this section, there shall be
Faizntad and Kay cStablished, with effect from such date as the State
pur. Government may, by notification in the Gazette appoint -
- in that hehalf (hereinafter referred to as the appointed
day) — :
(i) a University at Faizabad to be known as the Narendra Dava

Krishi Evam Prodyogik Vishwavidayalaya ; and :

ii) a University at Kanpur to be known as Chandrashekhar
Azad Krishi Evam Prodyogik  Vishwavidyalaya.

(2) In relation to the Universities to be established under sub-
section (1) — , ) _

(a) the State Government shall appoint interim officers of the
‘University (other- than the Chancellor) and shall coustitute
interim authorities of such Universities, in such manners as it thinks
fit ; , :

(b) the officers appointed and members of the authorities consti-
tuted under clause (a) shall hold office for a term of two years from
the date of such appoinunent or constitution, as the case may he ;

(¢) the State Government shall take steps for the appoinment of
officers and constitution of authorities of such Universities in accord-
ance with the provisions of this Act, so that the same may be
completed before the expiry of the respective terms of the interim

officers and members under clause (b).”

Amendment of 93. In section 3 of the principal Act, for subsection (1), the following
section 3. sub-section shall be substituted, namely :—

“(1) The Chancellor, the Vice-Chancellor and the members of the
Board and the Academic Council for the time being holding office as
such in each University shall constitute a body corporate by the name of

that University.”

Insertion of new 94.  After section 6 of the principal Act, the following section shall be
section 6-A.  jpserted, namely :—

“6.A. The powers of the University under section 6 shall with respect

Territorial Juris- (0 the Extension, Training and Research be exercisable

in respect of the area for the time being specified

diction for certain pect |
purposes. against it in the Schedule.

95. Section 5 of the principal Act shail be omiiied. L

Omission of
section 35.
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96. After section 36 of the principal Act, the following Schedule shall be Sﬁtﬁseeé‘tliﬁn of the
inseried, namely :— : ; .
| “THE SCHEDULE

{See sectioN 6-A)

Serial ~ Name of the University Area within which the University
no. ‘ shall exercise jurisdiction for - pur-

poses of extension, training and . &Wq gw"?%};&i}q
» : research - . ,

1. Gobind Ballabh Pant Krishi s
Evam Prodyogik Vishwavidya- Fax U, maas
laya—

(a) until the establishment of the The whole of Uttar Pradesh.
Narendra Deva Krishi Evam
Prodyogik Vishwavidyalaya
and  Chandrashekher  Azad
Krishi Evam Prodyogik
Vishwavidyalaya. ' _
(b) upon the establishment of Kumaun,  Garhwal,  Rohilkhand
the Narendra Deva Krishi and Meerut Divisions. ~
Evam  Prodyogik  Vishwa-
vidyalaya and Chandra-
shekhar Azad Krishi Evam
Prodyogik Vishwavidyalaya.

9. Narendra Deva Krishi Evam F aizabad, Gorakhpur and Varanasi
Prodyogik Vishwavidyalaya. - 13ivisions.

3. Chandrashekhar Azad  Krishi Iucknow, Thansi, Agra and Allah-
Evam Prodyogik Vishwa- abad Divisions.” :
vidyalaya.
27. In the principal Act, for the words “the Chancellor”, .“the Vice-
Chancellor” and “the Registrar”, wherever occurring, the words “Kuladhipati
(Chancellor),” “Kulpati (Vice-Chancellor)” and “Kul Sachiv (Registrar)” Ocneral Amend-
shall respectively be substituied. ment. '

CHAPTER 1V

TRANSITORY  PROVISIONS

28. (1) The State Government may, for the purpose of removing any
difficulty, particularly in relation to the establishment and functioning of the p. o, £
Universities of Bundelkhand, Avadh, Rohilkhand or Narendra Deva Krishi Difficulties. ©
Evam Prodyogik Vishwavidyalaya or Chandrashekher Azad XKrishi Evam
Fraodyvogik Vishwavidyalaya by order published in the Official Gazetie direct that
the provisions of the enactments referred to in Chapters 11 and III shall,
during such period as may be specified in the order, have effect subject to
such adaptation whether by way of modification, addition or omission as it
may deem to be necessary or expedient :

Provided that no such order shall be made after two years from the date
of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both
Houses of the State Legislature.

(3) No order under sub-section (1) shall be called in question in any
court on the ground that no difficulty as is referred to in sub-section (1)
existed or required to he removed.

froum 07 09T 0——T0FY0 105 F1o (Futfawr)——1579-~1976——1227+59 §S (Fo0)




~ No. 759(2)/XVII—V-1—111-1981
Dated Lucknow, February 26, 1982

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the Uttar
" Pradesh Rajya Vishwavidyalaya ( Sanshodhan ) Adhiniyam, ini

1982 (Uttar Pradesh m
Sankhya 10 of 1982) as passed by the Uttar Pradesh Legislature and assented to by the Govemor
on February- 26, 1982: :

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) '
ACT, 1

(U. P. Act No. 10 oF 1982)
(Aspassed by the Uttar Pradesh Legislature)
AN -
: : ACT
further to amend the Uttar Pradesh State Universities Act,1973

IT i1s HEREBY enacted in the Thirty-second Year of the Republic of India
as follows :—

Short title and I. (1) This Act may be called the Uttar Pradesh, State Universities
commencement. (Amendment) Act, 1982, :

(2) It shall be deemed to have come into force on July 8, 1981.

Amendment of 2. In section 20 of the Uttar Pradesh State Universities Act, 1973, herein-
section 20  of after referred to as the principal Act, for sub-Section (2), the following sub-
gg‘“ﬂf"-:} I‘;:f?: section shall be substituted, namely ;—

as amended by “(2) The term of office of members mentioned In—

uU. Pﬁ"?ﬁm no. 29

of 1974,

(i) clauses (c), (d) and () of sub-section (1) shall be one vear;
(ii) clause (f) of sub-section (1) shall be three years; and
(Hf) eclanse (g) of sub-section (1) shall be two years.”
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3. Where 2 member of the Executive Council _was nominated under
clause (g) of sub-section (1) of section 20 of the principal Act, at apy Ume
before the commencement of this Act, and—

(@) such member has completed the period of two years from the
date of his nomination, then, he shall cease to be a member of the said
Council on the date of such commencement ;

(b) such member has not completed the period of two years from the
date of his nomination, then, he shall cease to be a member of the said
Council on the expiry of the said period of two years.

4. (1) The Uttar Pradesh State Universities (Second Amendment)
Ordinance, 1981, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the principal Actas amended by the Ordinance referred to
in sub-section (1) or in pursuance of any of the provisions of the said Ordinance,
shall be deemed to have been done or taken under the corresponding provisions
of the principal Act as amended by this Act, as if the provisions of this Act were
in force at all material times.

By OI‘dct,
G. B. SINGH,
Sachty,

Woqgogedro—wodre 361 wo (ﬁmo)‘-—-z-;—z—-’sz—»(3937)-.-—1932-—700 (Rwe)

Apbllcadon of
sub-section

" of section 20 as

amended two

existiog mem-
bers,
Repeal and

savings.



No. 2646(2){XVII-V—1—1(Ka) 5-82
"Dated Lucknow, September 20, 1982

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Rajya Vishwavidyalaya (Dwitiya Sanshodhan) Adhiniyam, 1982 (Uttar Pradesh
Adhiniyam Sankhya 25 of 1982) as passed by the Uttar Pradesh Legislature and assented to by
the Governor on September 9, 1982 :

THE UTTAR PRADESH STATE UNIVERSITIES (SECOND
: AMENDMENT) ACT, 1982

(U. P. Acr No. 25 oF 1982)
(As passed by the Ullar Pradesh Legisiature)
AN
ACT
further to amend (he Uttar Pradesh State Universitics Act, 1973 and the Uttar
Pradesh Universities (Re-enactment and Amendment) Aci, 1974
It 15 HERFRY enacted in the Thirty-third Year of the Republic of India as
follows 1 —
Short ttle and I (1) This Act may be called the Uttar Pradesh State Umversities
commenezmént.  (Second Amendment) Act, 1982,

{2} The provisions of sections 2, & and 4 shall be deemed w have come
into force on December 29, 1981 and the remainine provisions shall come into

o g
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2. In section 50 of the Uttar Pradesh State Universities Act, 1973, herein-

P4

after referred to as the principal Act,~

(a) in sub-section (1-A), for the word and figures “December 31, 19317,
the word and figurcs “December 31, 1982” shall be substituted, and

(b) In sub-section (2), for the word and figures “December 31, 19317,
the word and figures “December 31, 1982 shall be substituted.

3. In section 73 of the principal Act, in sub-section (1), in the proviso
thereto, for the word and figures “December 31, 19817, the word and figures
“December 31, 19827 shall be substiluled.

{. In section 28 of the Uttar Pradesh Universities (Re-enactiment and
Amendment) Act, 1974, in sub-section (1), in the proviso thereto, for the word
and figures “December 31, 19817, the word and figures “December 31, 1982”7
shall be substituted.

5. (1) The Uttar Pradesh State

: Universities (Amendment) (Second)
Ovrdinance, 1982, 1s hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the principal Act or the Act referred to in section 4 as
amended by the Ordinance referred to in sub-section (1) shall be deemed to
have been done or taken under the corresponding provisions of those Acts as
amended by this Act, as if the provisions of this Act were in force at ali
material times.

By order,

G. B. SINGH,
Sachiv.

RPN

-nan

Amendment o
section 50 of
Presidert’s Act
no. 10 of 1973 as
amended and re-
enacted by U. P.
Act no. 29 of
1974.

Amendmen.
secticn 73.

Amendment of
section 28 cf
U.P. Act0o.29
of 1974,

Repeal and

savings.

~nn fwral
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No. 9202(2)/XVII-V-1—1(Ka)-19-82
Dated Lucknow, March 11, 1983
IN pursuance of the provisions of clause (3) of A rticle 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the

Uttar Pradesh Rajya Vishwavidyalaya (Sanshodhan) Adhiniyam, 1983 (Uttar Pradesh Adhi-

niyam Sankhya 4 of 1983) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on March 10, 1983:

THE UTTAR PRADESH STATE UNIVERSITIES
(AMENDMENT) ACT, 1983

[U. P. Act No. 4 or 1983]
(As passed by the Uttar Pradesh Legislature)

AN
ACT

Jurther to amend the Uttar Pradesh State Universities Act, 1973.

’ IlIT 1S HERERY enacted in the Thirty-fourth Year of the Republic of India as
ollows :—

Short title and 1. .lfl] This Act may be called the Uttar Pradesh State Universiti
commencement. (Amendment) Act, 1983, k3

(2) It shall be deemed to have come into force on June 25, 1982,
Ameodment of 2. Insection 38 of the Uttar Pradesh State

Universiti t i .
section 58 of the saﬂiﬂn([}',_._ sities Ac H 19?‘3, In sub
president’s aAct

l'lﬂ-x Or 19;3 a3 {ﬂ) i" thf: ﬁlbt DIOYISO fﬂ-‘ thﬂ Wﬂi‘ds ful.ll Pﬂarﬁ the- Wﬂ:ds 1¥¢
z ] r

U.P. Act po. 29
of 1974,




AT AW qATARW THE, 11 TS, 1988 , 3

(b) for the second proviso, the following proviso shall be substituted,
pamely :

“Provided further that if at the expiration of the said period of
five years, there is no lawfully constituted Management of the
college the Authorised Controller shall continue to function as such,’
unfil the State Government is satisfied that the Management has
been lawfully constituted

Provided also that the State Government may, at any time, revoke
an order made under this sub-section.” -

3. () Ths Uttar Pradesh State Universities (Second Amendment) (Second) saisgx;’;:.l and

Ordinance, 1982, is hereby repealed. .

(2) Notwithstanding such repeal, anything done or any action taken
under section 58 of the Uttar Pradesh State Universities Act, 1973, as amended
by the Ordinance referred to in sub-section (1), shall be deemed to have been
done or taken under the corresponding provisions of that Act as amended.by
‘this Act, asif the provisions of this Act were in force at all material times.

By order,
G. B. SINGH,
_ Sachty.

f frougo 36 fto—uo No 359 qr0 (fawro)~—14-3-83--(3964)——1983——700 (A%) 1
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- No. 956(2)/XVII-V-1—1(Ka)-6-83
Dated Lucknow, March 12, 1983

I~ pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English transtation of the
Uttar Pradesh Rajya Vishwavidyalaya (Dwitiya Sanshodhan) Adhiniyam, 1983 (Uttar Pradesh
Adhiniyam Sankhya 6 of 1983), as passed by the Uttar Pradesh Legislature and assented to
by the Governor on March 11, 1983:

THE UTTAR FRADESH STATE UNIVERSITIES (SECCND AMENDMENT)
ACT, 1983

(U. P. Act No. 6 or 1983)
{As passed by the Uttar Prade:h Legi lature)
AN
ACT
further to amend the_Uttar Pradesh State Universities Act, 1973
IT IS HEREBY enacted in the Thirty-fourth Year of the Republic of India as

follows : _

hort title and i. (1) This Act may be called the Uttar Pradesh State Universities (Szc<nd

cfmﬂr;encemen ¢ Amendment) Act, 1983.
(2) It shall be deemed to have come into force on January 1, 1983.

Amendment of 2. Tn section 50 of the Uttar Pradesh State Universities Act, 1973,—
section 50, of (@) in sub-section (1-A), for the word and figures “December 31, 1982"
£ ”‘;ﬁf";f’igfg the word and figures “December 31, 1984” shall be substituted ; and
::‘ re-enacted by (b) in sub-section (2), for the word and figures “December 31, 1982
U.P. Act no. 29 the word and figures “December 31, 1984 shall be substituted.
of 1974. .
Repeal and 3. (1) The Uttar Pradesh State Universities (Amendment) Ordinance, 1983

savings. is hereby iepealed. :

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the enactment, referred to in section 2, as amended by the Ordi-
pance, referred to in sub-section (1), shall be deemed to have been done or taken
under the corresponding provisions of that Act as amended by this Act, as if the
provisions of this Act were in force at all material times.

By order,
_G. B. SINGH,

Sachiv.
qY 0q& 0g 0 FY 0~ 70 90 360 &0 {fa¥r0)—-14-3-83 —(3965)~-1983—950 (¥Fo))
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No. 557(2)/XVII-V-1—1(KA)-5-1985
Dated Lucknow, April 4, 1985

IN pursuanc: of th? provisions of clwse (3) of Article 348 of the Constitution of India,
the Governor is pl3asad to order the publication of the follywing Enclish transiation of the
Uttar Pradesh Rajya Vishwavidyalaya (Sanshodhan) Adhiniyam, 1985 (U:tar Pradesh Adhiniyam
Sankhya 9 of 1985) as pass2d by the Uttar Pradesh Legislature and assented to by the  Govarnor
on April 3, 1685:

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT)
ACT, 1985
[U. P. Act No. 9 0i' 1985]
(As passed by the Uttar Pradesh Legislature)

AN
ACT
further to amend the Uttar Pradesh State Universities Act, 1973
IT 1S HEREBY enacted in the Thirty-sixth Year of the Republic of [ndia as
follows :— . : | : l730.$q’. . v
1. (1) This Act may be called the Uttar Pradesh State Universities  Short title and
{Amendment) Act, 1985. : commencement

(2) Section 2 shall be deemed to have come into force on October 10,
1984, section 3 shall be deemed to have come into force on December 31, 1984
and the rest of the provisions shall come into force at once.

2. After section 31 of the Uttar Pradesh State Universities A-t, 1973,  [acertion of new

as amended and re-enacted by the Uttar Pradesh Universities (Re-tnactment section 31-A im .

and Amendment) Act, 1974, hereinafter referred to as the principal Act, the Presilent’s Act

following section shall be inserted, namely :— . no. 10 of 1973

) ) . . asamended and

“31-A. (1) Notwithstanding anything to the con#ary contained in ‘5“1‘,"‘2“ bzg

= ‘ any other provision of this Act, a Lecturer or Reader in of 11314“ no-
L= Personal promo- the University substantively appointed under section 31,
S?Gﬁ?ve?sﬁﬁhe“ who has put in such length of service and possesses such
7" qualifications, as may be prescribed, may be given per-
sonal promotion, respectively to the post of Reader or Professor.

_ (2) Such personal promotion shall be given on the recommendation
of the Selection Committee, constituted under clause (a)-of sub-section .
(4) of section 31, in such manner and subject to such conditions as may
be prescribed. . ,
(3) Nothing contained in this section shall affect the posts of the
teachers of the University to be filled by direct appointment in accord- ‘
ance with the provisions of section 31.” . ‘

3. In section 50 of the principal Act, . - ‘ ' A@endsxgenc‘ol
" (a). in sub-section (1-A), for the word and figures “December 31, section
1984 the word and figures “December 31, 1985 shall be. substirnted,
(b) in sub-section (2), for the word and figures “December 31, 1984
the word and figures “December 31, 1985 shall be substituted.

4, (1) The Uttar Pradesh State‘}Universifies (Amendment) Ordinance,  Repea!l  and
1984 and the Uttar Pradesh State Universities (Second Amendment) Ordinance, savings

1984, are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act as amended by the Ordinance referred to in sub-section (1),
shall be deemed to have been done or taken under the corresponding provisions
of the principal Act as amended by this Act as if the provisions of this Act
were in force at all material times. ,

By order,3
RAJESHWAR SINGH,
I"ishesh Sachiv.

qrougo 10 Tro-~70dr0 ¢ 70 (Fraro)——( 55 }--1885--750 (FF0) i



No. 1609 (2) /XVIL-V-1—1 (KA)-20-86
Dated Liucknow, September 9, 1986
IN pursuance of the provisions of clause (3) of Article 348 of the Constitu-
tion of India, the Governor is pleased to order the publication of the following
English translation of the Uttar Pradesh Rajya Vishwavidyalaya (Sanshodhan)
Adhiniyam, 1986 (Uttar Pradesh Adhiniyam Sankhya 16 of 1986), as passed
by the Uttar Pradesh Legislature and assented to by the Governor on-
September 8, 1986 : iRy s g
" THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT)
G e - =~ ACT, 1986 ' -
(U.P. ACT nc.150r 1986)
{ds passed by -_t'he Uttar Pradesh ch:’sia_mm}
AN
further to amend the Uttar Pradesh State Universities Act, 1973
* IT 18 HEREBY enacted in the Thirty-scventh Year of the Republic of India
as follows :— - ' _ .
Stort title and 1. (1) This Act may be called the Uttar Pradesh State Universities (Amend-
commencement  ment) Act, 1986. - .
(2) It shell be deemed to have come irito force on May 21, 1986.

Amendment of = 2. - In-section 50 of the Uttar Pradesh State Uniiré:sitiaé Acht,: : '19;:,3?
getiotl. 30 ot pereloaier reforied {o as the principel At~ R b

0. 10 of 1973 a3 . (a) in sub-section (l-A), for the word and figures “December 31,
amended  and 1985 the word and figures “December 31, 1987 shall be and be
resascted by U, * - deemed always to have beon substituted, and = _

(b) in sub-section (2), for the word and figures “December 31, 1985’
the word and figures “December 31, 1987 shall be and be deemed
always to have been substituted. :

3. (1) The Utter Predesh State Universities (Amendment)Ordinance, 1986,

savings is hereby repealed, : : di
_ (2) Notwithstanding such repeal, anything done or any zction taken %
under the provisions of the principal Act, as'amended by the Ordinance 1eferred ’
to in:sub-section (1), shell be deemed to have been done or takenuncer the corres-
poncing provisions of the principal Act, as amended by this Act, as if the pro-

~ visions of this Act weie in force at all material times, prenn

. ' By order,
) ' i S. N. SAHAY,
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No. 1156 (2)/XVII-V-1—1(KA)23/1987
Dated Lucknow, July 31, 1987

In pursuance of the provisions cf clause (3) of Article 248 of the C crstituticn of Irdiz,

the Governor is pleased 1o order the publication of the fellewirs Fnglish trensletion cf the Utter
Pradesh Rajya Vishwavidyalaya {(Sanshcdhan) Adhiniyim. 1¢&¢7 (Utter Fredesh Adhiniyam
Sankhya 19 of 1987) as passed by the Uttar Pradesh Legisléture ard assentec te by the Governor
on July 31, 1987: .

THE UTTAR PRADESH STATE IJ?IV'ERSITIES (AMENDMENT)
ACT, 1987

(U.P. Acr nNo. 19 oF 1987)
[As passed by the Uttar Pradesh Legislalure]

AN
ACT

further to amend the Uttar Pradesh State Universities Act, 1973

IT 1s HERERY enzcted in the Thirty-eighth Year of the Republic of India as}
follows :—

I. This Act may be called the Uttar Pradesh State Universities (Amendment)  gpon titde
Act, 1987, '

5. 1In section 4 of the Uttar Pradesh State Universities Act; 1973, here-  Amendment of

inafter referred to as the principal Act,— section 4 of Presi-
. i dents Act no. 10

(a) in sub-section (1-A),— of 1973 as amend-

o o s . ed and re-enacted

(i) in clause (b), the wor and” shall be omiited 3 by U. P, Act

s : 3 g no.29 of 1974.
(ii) after clzuse (¢), the following clause shallbe inserfed, namely: —

“(d) a University to be known as Purvanchal University
at Jaunpur ;7

(b) n «v »saction (1-B), in clause (b), the words “up to December 31,
1981 or” shall be omitted and for the words “whichever be earlier,” the
words ““or such other earlier date as may be specified by the  State
Government in this behalf™ shall be substituted.

1 In section 38 of the principal Act. for sub-section (8). the following sub-  Amendment of
ection shall be substituied. 1mmely (— section 38

“r8) Notwitheicnding anything in this section or in seéction 3, any
associated college situated within  the ared of any University to which
this section applies. may, subject to such directions. #s may be issued by
tha Staie Government in this behalf, be 2dmitted to the privileges of
affiliation by sny University to which section 37 applies.”

'.__ 'H ‘:.L‘.\_,"':."IJ'E ::‘1| ._".i" tli.\ !*l.‘.':i'\_,::l"_'};"] .""L'.'.'L .\-_'!..r!{?r 3”11)_|;C£\|'|_\-|i‘; {.!'.-j'l-"..‘ thr'h {‘O]Iﬂ\-‘riﬂg ;":'Lﬂflﬂndn..lﬂnt Of

u H
sub-section shall be inserced. namely - section 30
“01-8) Unut the First Stamuies of the purvanchs! University ore made
qader this seotion,  1ae Statutes of ihe University of Gorzkbipur, as in
farea immetdintely hafors the establishment of tha anid University shall
apply ‘o it subiest o sueh sdaptations and medifications as the State

Goverament may, by notification. provide.”




4

I 2T HQTHTU SE, 31 JATE, 1987

i

Amendment of
section 52

Amendment of
Schedule

Removatl of
difficulties

5. In section 52 of the principal Act, after sub-section (2) the following

sub-section shall be inserted, namely —

“(2-A) Until the First Ordinances of the Purvanchal University are
made under sub-section (2), the Ordinances of the University of
Gorakhpur, as in force immediately before the establishment of the
said University, shall apply to it subject to such adaptations and modi-
fications as the State Government may, by notification, provide.”

6. In the Schedule to the principal Act,—

(@) for the entries at Serial no. 4, the following entries shall be szbs-

tituted, namely —

“4, The University of Gorakhpur—

(i) Until the establishment of
the Purvanchal University

-

(ii) upon the establishment of
the Purvanchal University

(b) after the entries of serial no. 11,
inserted, namely:—

“12. The Purvanchal University

Districts of Azamgarh, Ballia,
Basti, Deoria, Gbhazipur,
Gorakhpur, Jaunpur, Mirza-
pur and Varanasi.

Districts of Basti, Deoria and
Gorakhpur.”

the following entries shall te

Districts of Azamgarh, Ballia,
Ghazipur, Jaunpur, Mirza-
pur and Varanasi,”

7. (1) The State Government may, for the purpose of removing any diffi-
culty in relation to the establishment of the Purvanchal University, by order
published in the Gazette, direct that the provisions of the principal Act shall
during such period, as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission as it may deem

to be necessary or expedient :

Provided that no such order shall be made after two years from the date

of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses

of the State Legislature. -

(3) No order under sub-section (1) shall be called in question in any Court
on the ground that no difficulty, as is referred to in sub-section (1) existed or

was required to be removed.

By order,
S. N. SAHAY,
Sachiy.

dro gao T o 90— 0910 102 @ro (faeto)—(1809)—~1987——850 (AF0) ¢
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No. 488 (2)/XVII-V-1—1 (KA) 4-1988
‘ Dated Lucknow April 4,1988 _

]2 pursua nee of the provisions of ¢l Lse (3)of Article 348 of the Constitution of India
fhe Go ernor i pleaged to order the publicaiion of the following English translation ofthe
Uttar Pradesh Rajya Vishwavidyalays (Sanshcdhan) Adhiniyam, 1988 (Uttar Predesh Adhiniyam
Sa gl{h}fli 9 ti;g 988)aspassed bythe Uttar Pradesh Legislatyre and sssenlcd fo by the Governor
crApril 4, 1988 2 '

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT)
ACT, 1988 L

[U.P.l&crrm.gﬂwlﬂaﬂ] ) g el
(ds passed by the U. P. Legislature) '
AN
ACT :
further to amend the Uttar Pradesh State Universities Act, 1973.
I 15 HEREBY enacted in the Thirty-ninth Year of the Republic of India as
follows i—

Short title an_:; 1, (1) This Act may ve called the Uttar Pradesh State Universitics
commencement r(hm:ndment} Aﬂt, 19'33 .

(2) Section 3 shall be deemed to have com® into force on January 1, 1988
. sections 2 and 4 shall be deemed to have come into force with effect from
e ary 15,1988 and the remaining provisions shall come into force at once.

~ Janparvy 15,



TET TIGT ST AAE, 4 TH, 1988

2. 1Insection 20 of thé Uttar Pradesh State Universities Act, 1973, here-

inafter referred to as the principal Act, in sub-sectionfl) in clause (@ the
following proviso shall be inserted, namely t—

“Provided that one of the persons so nominated shall be a person who
is or has been a Judge of the Supreme Court or High Court”,

3. Insection 50 of the principal Act, o

(@) in sub-section (1-A), for the word and figures “December 31 .

1987” the word and figures “December 31, 1990” shall be substituted,
and

(b) in sub-section (2), for the word and figures “December 31, 1987"*
the word and figures “December 31,1990 shall be substituted.

4. With effect from the commencement of this section a person nominated

- asamember of the Executive Councilunder clause (g) of sub-section (1) of sec-

| tion 20 of the principal Act before such commencement shall ceasetobe a

. member of sych Executive Council,

; P.Ordl-r;
1988

5. (1) The Uttar Pradesh State Universities (Amendment) Ordinance,
; 1988, is herebyrepealed,

i (2) Notwithstanding suchrepeal, anything done or any action taken under
E the provisions of the principal Act as amenpded by the Ordinance, referred to in
 syb-section (1), shall be deemed to have been done or taken under the
% corresponding provisions of the principal Act as amended by this Act,asif the
- provisions of this Act were in force at all materjal times.

+

Amendment of
section 20 of
President’s Act
1n0.10 of 1973 as
amended and
re.enacted by
U.P.Actpo.29
of 1974

Amendment of
section 50

Certain existing
members of the
Executive Coun-
cilto cease

Repeal and saving

By order,
S. N. SAHAY,
Sachiv.

ftoqao g0 fo-qo o 7 no (fasro)—(25)-1988-850 (F0) \
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THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT,
1992

(U. P. Acr No. 1 oF 1992)
[As passed by the U, P, Legislature]

AN
ACT

further io amend the Uttar Pradesh Staie Universities Act, 1973

[T Is HEREBY enacted in the Forty-third  Year of the Repubhic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh State Universities (Amend-
ment) Act, 1992.
(2) It shall be deemed to have come into force on November 22, 1991,

2. In-section 13 of the Uttar Pradesh State Universities Act, 1973, as
amended and re-enacted by the Uttar Pradesh Universities (Re-enactment and
Amendment) Act, 1974, hereinafter referred to as the principal Act: —

~ (a) in sub-section (6), ufter the words “Where any matter” the words
“other than the appointment of teacher of the University”. shall be inserfed ;

{b) in sub-section (8), the words “or a teacher of the University” shall
be omitted. .

3. In section 31 of the principal Act,—

(@) in sub-section (1), words “The Selection Committec shall meet as
often as necessary” shall be inserted at the end ;

. (b) in sub-section (3), affer clause (b) and the provisos thereto, the
following clause shall be inserted, namely :—

“(c) Any teacher of the University who was appointed as Jecturer
on or before June 30, 1991 without reference to the Selection Com-
mittee by way of ashort term arrangement in accordance with the
provisions for the time being in force for such appointment, may be
given substantive appointment by the Executive Council, if any sub-
stantive vacancy of the same cadre and grade in the same department
is available on November 22, 1991 if such teacher—

(i) is serving as such on November 22, 1991 continuously since
such initial appointment by way of short term arrangement ;

(i) possessed on November 22, 1991 the qualifications requi-
red for regular appointment to the post under the provisions of
the relevant Statutes in force on the date of the initial appoint-
ment ;

(iii) has been found suvitable for regular appointment by the
Executive Council.

A teacher appointed by way of short term arrangement as aforesaid who
does not get a substantive appointment  under this clause shall cease to hold such
post on such date as the Executive Council may specify™. ‘

U. P

3

Short utje uand
commencement

Amendment  of
section 13 of the
President Act
no. 10 of 1973 as
amended and re-
enacted by U, P.
ACtno, 29 of
1974

Amendment of
section 31

Repeal and
Saving :

4. (1) The Uttar Pradesh State Universities ( Second Amendment )

Ordinance, 1991 is hereby repealed. ’

(2) Notwithstanding such repeal, anything done or any action taken under

the principal Actas amended by the Ordinance referred to in sub-section (1),

shall be deemed to have been done or taken unde: the corresponding provisions

of the principal Act as amended by this Act, as if the provisions of this Act were
in force at all material times.

Ordinance
no. 44 of
1951

» By order,
N. K. NARANG,
Sachiv,

flouFoTodro--agdra 294 a0 (fagro)- {3o03) <193 -- 820 {FF0) 1



No. suy(zuxvn -V—1-1(KA)-2-1994
Dargd Lucknaw, M::m& 25, 1994

ancu af thf- provisions oi‘ clause (3) of Article 143 of the Coustutuhnn of India,

e1nor on Mrch 24, 1994.

THE UTTA‘R PRADESH STATE UNIVERSITIES (AMENDMENT}
. ACT, 1994 - - .
[U.P Act No. 5 of 19941
* (s passed by the U. P. Legislalure)’ , 3
s e AN | T
: ACT | :
further to agimend the Uttar Pradesh State Universities Aet, 1973,

IT 1S HEREBY enactad in the "Forty-fifth]Year of the Republic of India as
follows :—

7 1. (1) This Act may be called the Uttsr Prdesh State Universities
(Amendment) Act, 1994,

(2) Tt shall bz ‘deemed to have come into force on January 17, 1994.

title and

1 is pleassd to order the publication of the followiag English translation of the :
esh ' Rajya Vishwavidyalaya {Sanshodban) Adhiniyam, 1994 (Uttar Pradesh
Sankhya 5-of 1994) as passed by - the Uttar ‘Pradesh Lzgislature and assuntod T g




. Qere sy HATATT WAL, 25 W, 1994

'1on2 of the Uttar Pradesh State Universities Act, 1973, Amendment c-

roferred to as the principal Act, iz clause (8), after the Words section 2 of the
A1y

he words ‘“‘which shall from January 17, 1994 be called
an Sipgh University, Mcerut”, shall be inserted.. rcnded and re-

After section 72-Bof the principal Aci,’the followingZsection shall = Insertion

72-C ,,With effect frem January 17, 1994 any reference to the
University of Meerut in this Acty or any rules, -
to pro- -statutes, ordinances, statutory :nstruments or any
of :,‘:'f other law for the tune being in force or in any
cetut document or proceedings shall be construed as 3

: referenCe‘ 0 -'thef -Chaudha haran- Singh>

tle 1 y pnnclpal Act, in column 2 aga
for the WOrds #Ths University of Meerut”, the WOrds,
jn‘SlnghU jversit Meerut” shall be subsmuted R

standing such repeal anythmg done or any action taken
pal Act aaamended by the Ordinance referred to in-sub-

~be. ‘deomed ‘to have boen done or taken under the’
om ons of the principal Act as ‘amended by thns Act, as if .
in force at all material times.

ted %hdmzly I new section 72-C
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£ Short title and
% commencement

i Amendment of
section 2 of th:
2Presidents  Act
<0, 10 of 1973
< gg amended and
- re-enacted by
“U.P. Act uo, 29
2 of 1974

: Amendment
: section 4

of
; Amendment of
;section §

i Amendment C;
. section 12

‘Amendment  of
- gection 28

THE UTTAR PRADESH STATE UNIVERSITIES (SECOND AMENDME,
» ACT, 1994
(U.P. AcT No. 20 oF 1994) A

( As passed by the U. P. Legislature )

AN
ACT
Jurther to amend the Uttar Pradesh State Universities Act, 1973

IT 1s HEREBY enacted in the Forty-fifth Year of the Republic of India ag 1
follows

1. (1) This Act may be calied the Cttar
(Second Amendment) 2ct, 1994, %
(2) Sections 2, 7 and 8 shall be deemed to have come into force on June 13, 3 P
1994, sections 2, 4, Sand 6 shall be deemed to have come into force on JNEEEN
July 15, 1994 and the remaining sections shall come into force atoncs. S
2. In section 2 of the Uttar Pradesh State Universities Act, 1973, S%3
hereinafter referred to as the principal Act, affer clause (5) the following clause
shall be inserted, namely :— A
“(5-A) the expression “other backward classes oi citizens”™ shall hawe |
the same meaning as in the Uttar Pradesh Public Services (Reservation 3
for Scheduled Castes, Scheduled Tribes and other Backward Classes) g

Act, 1994,

.

Pradesh State  Universities §

3. 1In section 4 of the principal Act, in stb-section (1-4), in clause (b), la
after the words ““at Faizabad™ the words “which shall with effect from June 18, a1
1994 be called the Doctor Ram Manohar Lohia University, Faizabad’’ shall be G
substituted. m

4. In section 6 of the principal Act, in the proviso, for the words “the § 1.
Scheduled Castes cr Scheduled Tribes™, the words “the Scheduled Castes, } be subst.
the Scheduled Tribes cr other backward classes of citizens™ shall be substituted. §

5. In section 12 of the principal Act, affer sub-section (11), the following
sub-sections shall be inserted, namely :— i

“(12) If in the opinion of the Chancellor, the Vice-Chancellor wilfully -
omits or refuses to carry out the provisions of this Act or abuses the
powers vested in him, or if it otherwise appears to the Chancellor that the
continuance of the "Vice-Chancellor in office is detrimental to the} 8.
interest of the University, the Chancellor may, after making such} 10, for
inquiry as he deems proper, by order, remove the Vice-Chancellor. 3 Manoh:
(13) During the pendency or in contemplation, of any inquiry referre(l,‘f 0 9.
to in sub-section (12) the Chancellor may order that till further orders— 3 Ordinar
(@) such Vice-Chancellor shall refrain from performing the'3 Ordinas
functions of the office of Vice-Chancellor, but shall continue to get ¥))
the emoluments to which he was otherwise entitled under sub-sect100d the prir
shall be

(®)s%
(b) the functions of the office of the Vice-Chancellor shall
performed by the person specified in the order.”

6. In section 28 of the principal Act, for sub-section (5) the following sul
sections shall be substituted, namely :— g
“(5) Notwithstanding anything contained in any other provision 0%

of this Act,—

(a) reservation of seats for admission in any course of study ¥4
University, Institute, constituent college, affiliated college
associated collegc for the students belonging to the Schedu

Castes, Scheduled Tribes and other backward classes of a1z

may be made and regulated by such orders as the State Governm€g

may, by notification, make in that behalf : :

Provided that rerervation under this clause shallnoté€
fifty per cent of the total number of seats in any course of stu

Provided further that reservation under this clause shall

apply in the case of an institution established and administeTeCy
: ran mafimmnd et aVaiinn PN AF Artinla W AF tha  Anctitull®
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Provided also that thc reservation under this clause shail
not apply to the category of other hackward classes of citizens
specified in  Schedule II to the Uttar Pradesh Public Services
(Reservation for Scheduled Castes, Scheduled Tribes and Other
Backward Classses) Act, 1994, —

(b) admission to medical and engineering colleges and to courses
of instruction for degrees in education and Ayurvedic or Unani sys-
tems of medicine (including the number of students to be admitted),
shall subject to clause (a), be regulated by such orders (which if
necessary may be with retrospective effect, but not effective prior
to January 1, 1979) as the State Government may by notification,
make in that behalf:

Provided that % order regulating admission under this clause
shall be inconsisteTt with the rights of minorities in the matter of
establishing and administering educational institutions of their

g choice;
L. (¢) in making an order under clause (@), the State Government
3 may direct that any person who wilfully acts in a2 manner intended to
contravene, or defeat the purposes of the order shall be punishable
with imprisonment for a term not cxceedingthree months or with
fine not exceeding one thousand rupees, or with both, as may
be specified in the order.

(5-A) Every order made under clause (@) of sub-scction (5) shall be
laid, as soon as may be, before both Houses of the State Legislature
and the provisions of sub-section(1)of section 23-A of the Uttar Pradesh
General Clauses Act, 1904 shall apply as they apply in respect of rules
made by the State Government under any Uttar Pradesh Act.”’

7. After section 72-C of the principal “Act, the following section shall  Insertionof new
be substituted, namely :— section 72-1»

“72-D. With cﬂ‘ec} from June 18, 1994 any reference to the Univer-
Trarsitor vi- Sity of Awadh in this Act or any rules, statutes,
sions oﬁs&% é’h‘;‘,fgé Ordinances, statutory instrumeats or any other law
of name of the Uni- for the time being in force or in any document or
versity of Avadh  procecdings shall be construed as a reference to the
Doctor Ram Manohar Lohia University, Faizabad.”

8. In the Schedule to the principal Act, in Column 2, against serial no  Amendm::
10, for the words “‘the University of Avadh”, the words “Doctor Ram the Scheduic
Manehar Lohia University, Faizabad ™ shall be substituted.

P, ocdi- 9. (1) The Uttar Pradesh State Universities (Second Amendment) Repeal and Sav-
”‘.}‘0 Ordinance, 1994 and the Uttar Pradesh State Universities (Third Amendment)  ings
90edi- Ordinance, 1994 are hereby repealed. ,

A, o 12 (2) Notwithstanding such repeal, anything done or any action taken under

the principal Act as amended by the Ordinance referred to in sub-section (1)
shall be deemed to have been done or taken under the corresponding provi-
sions of the principal Act, as amended by this Act, as if the provisions of this
Act were in force at all material times.

By orader,
N. K. NARANG,
Sachiv.

Wodte- —zodto 150 w0 (faemro)—(1472)~~1994—-850 (Wwo) ¢
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‘ R Dated Lucknow, Februar 17, 1995 S

- s of t! visions of clause (3) of Artlcle 348 of the Constitution, ‘ of
‘India 4&“&’0“52?33&%@3&5’ rt% order the publication of the following English transl;tu:ln %f
- .the Uttar Pradesh Rajya Vishwavidyilaya (Sanshodhan) Adhiniyam, 1995 (Uttar iados:
Adhinifam Sankhya 4 of 1995) as passed by the Utta radesh Leglslature and assented to
bytho Governor on February 15, 1995, ' . -~ A

TEB U'l',l‘AR PRA.‘DEH B'I.‘ATE ‘Uuwmsmm

IT1s HEREBY enacted in the Forty-sxxth Yeaf_ ; .the Repubhc of Indla' '
~as follows :—  : o ., ; | | _
e 1. (1) This Ordinance  may be ea,lled bhe Uttar Pradesh Staie cgl‘;%‘wgg; 2nd
”C " Dniversities (Amendment) Act 1995 :

B (2) It shall be deemed to hav
‘ ﬂ.m . . . s .
2. In sectlon\gl of the Uttar Pradesh Stabe Umversxtles Act, 1973 Amendment of -

i i f the
heremafter referred to as the prmclpal Acty— - 7 faiccts'&:é’l © Act

‘(@) in sub-section (7)’, the following provmo shall be msertcd ho. 10of ;?,Zf,‘;f

i T at the end, hereby— itgctendo by U. P,

““Provided ‘that in the casewof a Professor or a Reader, the 1974
persons present to form the. quorum “must mclude atleast
two experts.”; - : ’
(b) -in spb-sectlon (8) , after clause.. (a)- the followmg clause
shall be inserted, namely — LT L

. - “(aa) Where the failure of the Execut:lve Councll to take a
i ' " decision within the period specified-in the prov:so to clause (a)
i . is not attributable to any fault of the Executive Councit, the
REN B T Chancellor may require the Executive Councﬂ to take a deci~.
T sion within such time as the Chancellor may, from time to tlme,

-allow and may direct the Vlce-Chaneellor to call a meéting of -

T the Executive Council for the purpose A

Prov1ded that— |

(i) if the Executive Oouncﬂ does not agree with the
- recommendations made by the Selection ‘Committee, the -
Executive Council shall refer the matter to the Chancellor
_alongwith the reasons of such dlsagreement and his deci-
sion shall be final';

(#) if the Executive Council does not take a declsion
within the time allowed by the Chancellor, the Chancellor
‘shall declde the matter and lus decislon snall be final.”

H .- 8. In gection 50 of the prmcipa.l Act aftw sub-secbion H), the’ Agleﬂusigeﬂ‘ of
y § ~ [following sub-sections shall be inserfed, namely :— - 2 section

i B “(6)! Notmthstandlng anythmgﬁcontained m the foregomg sub-
§ S sechons, the State Govemment may in onder to xmplement auy '

R o i
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' Otdmaﬂce Ordmance 1994 is hereby repealed
(2)! Notwithstanding such repeal, anyt* \ing. done or any action;

decnsmn taken by it on the basis suggesﬁon or recommen-
dation of the University = Grants’ Commission or the State or

national educatlon policy with regard to. the ‘qualifications of the

- teachers, require the Executlve Council to make new or additional
> _Statutes or amend or repeal the Statutes referred to in sub-sec-

tion (1) or sub-section (1-A) ‘within ‘a_specified time and if the
Executive Council falls to comply with such reqmrement tho State .
Goverment may make riew or additional Statutes or amend or’

repeal the Statutes refermd to in. sub~sectwn (1) or sub-sec

. _rltlon (T-A). T :
(7) The Executlve Cﬁuncll slrall h_ve 10

poweﬂ to an xend or.

.*a \“i

" repeal the Statutes made by the State Govérnment under sub-sec-

tion (6) or to make new or addltional Statut& mconsxsttnt mth
such Statutes o ; ,.

. 4. (1) The Uttar Pradesh Umvexsxtxes

taken under the principal Act ag amended by the Ordinance referred to

(Foﬁith . Amendm'eht) |

R;p_cal‘lud_
-gavi

in sub-section- (1) shall be deemed to have been done or taken under the

corresponding provisions.of the prmclpal Act .as amended by this Act,
as if the provxsxons of this Act were in force at all materlal tnnes

-~ '\-‘

By order, : ‘
o S R N. K. NARANG,
‘ _?f.._.: ,..:/. :,,.,..A,_‘.v,.,,..,‘:w ‘“‘ht" :_ FOTT : - " . | “ Pfamukh SMMQ)_

-,

foqaoqofto-g o qto 252 &10 far10—(3629)~1995-850 "(Rwo):
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| iﬁ' g No. 1495(2)/XVAL-V-161 {Kk) 24=1995
i - or 4.Dm¢d LUCH nahr Huxuxrﬂ, 1955 .

;E?’. s ,u*m.: e

N phIELﬂfC¢ of the. pmﬂsmns ‘6f clauit (3) of-Article’ 348 of the Con:titution eof
(Fadia, the »Goveraor .is pleanud 10 ordcr tae publm tion of t .¢'following cnglish transiation
“of the Uttdt ‘Pradesh:Rajya- Vishwavidyalaya (Dwitiya Sanshodhaa) Adbioiyam, 1995 (Uttas

. Pradesh Adhingiyam Sankhya 14 of 1995)a3spaised by:tha . Uttar. Pradosh Lagislature and
sa3sented to by the Goveraor dn Augusti4,1995;

rﬁ‘*ﬁr’ma PRADESIL-STATE.JMNERSITIES
#60mTESREOND AMBNDMENTLACT o995~

w. P. Aar No. 14 oF 199§5]

w'-ll._;-' b yrem
PRARS Aﬂ by
4 s d 4ﬂ] ﬂAm‘ ; i
e fwthlr m a usmd the Undr ?r.de:& Stite Mugmy Ar;g, 13?3
e PP EAREEY eaastod.ia ;ha 'fﬂfif*iuin ?Hl.'f-ﬂf,th'# Hnapubhc uf Indq., |
Tolows 1~ e i #J?‘rpf:m

1. (1) This Act Mmay bt*&ailm ke Ui Pradodh « Mmrmltps Shions s and
. commencement

(Becond Amenament) Act, 1995., gl e
i Mgy aisskell Loedanec o Lme ccn.e min fmcc on Ftb;uuy 25. Jogs, W Ji’“*:ﬁ-“f*’i :

In section 9 of the Uttar Fradesh State Htwmuiesra&ﬂ;sdﬁiﬁ, e- | Amendmertof
je eclion * of

2.
? {mufter referred to as the principal Act,ufier “i'-““ ¥} 3- the following clause  FEEE 7 o1&
ﬂuu ‘e inserted, namely — . . o. 10 of n;'a
os amendga 3

n{,ﬂ) the" c:qntrnuu uf Ennﬂmdon. i‘fanwiwﬁﬂiﬂﬂi" : Te-4nac
"o _BEEmE




b e rte wemren 4as, ¢ v L0vg

LY

mgt o 3. In section_I6 of the principal Act,-. |

, (@) 1a sub-section {¥) for the . urds ‘;tha Acade k
- . Adnmussions Comumittee aad the Sxaminatiods’ pomgx?m”.

o “tae  Académic (.ounou and the’ Autm.»loas Cowmmite
- suvstitused;.

(b) sutedtion (5) Stisll be omirieds; . .

 Ensertion | 4. Wsecuonléofthe iw'gAgc (mf“m
Sew sectigs I:A inserted, namoty ,... P" n (4 0;0 \ns l.ﬂﬁ?ﬂ

{2) The Controiicr’ ot hummauom bhhu bc R m.
the University,_

(3) 1ie Controller of l:xammauom ”au bc ap poin
Govainiuell by & noUlicaug pubu:.nc
cnunciauon anq, aupw G

(4) 1be Contrvlier o1 Lusp
custoay 01 the records pcnammg 10 s woik, hau b6 éx FiTd
decicialy Ul the LaamiLauods CORDIIGE U1 1he LLlveisn yabu shall
b buund 10 place belore suel Cowpitice ail.such. PO SRATS TR R
be mecussary 107 transaction ol its busingss. b shiail aise perivim sush’ -
oluer wulics as may be prescribea by the dlalutes and uumaucw or
Tequired, irom iime 1o time, by the Executive Council 61 the, 7. Yiee~
Cuancellor but nv sball not, by viriue of this sub-scclion, be entit
to vote. He may require, trom any oflice or 1nstuuis. of toe U

versily, the production Of suca retura Or the iurnisiuug of - sush
intormation 85 may be necessary for the discharge of .us duties.
(5) Tne Controlor of Examinations shall have auminigtrative -
©€eniroi over the cmployecs WOrking under hun and Havey iu ths I‘UM
all too powers Of the Rogsuar, :

(6) dubject 10 the Supuiinlslivbe vt ihe l:xammnuous Comxmttﬁ s
the Conuvlier 0f Laalubatons shisil cuuauct the branunations and.
‘make 81l OLNCT aTahgeMLGhly LLCIGIVI bLL b6 EespuLSIDIG tox the dua
exsculion ol all processes: wnnecwd tnerewith, . :

(7) [as Coantrolier of Kxaminatioas suail now o¢ oifers d nor. ghall .
Be 40cept any remuascation (or auy wurk 10 cuv Uaivarsicyy ompt in .
a000rdancy Wit (o order of Law Staw Juveramsit, '

(8) Waile the Coatroller of Examinatioas is for auy reason is unabl.
to act or tas oiive of Coatrolisr o1 £xaminatious 13 va».ant. all’ tne
dutivs of tho orfive shall oo performoed by such person s may be
appoinied by the Vice-Chancollor, uatil the Coaurolisr of Ecamunations
resumcs his dutics or, as the cage may be, the vacancy is uﬂed.

#16-B. Io tho Umvetsm? to which che pnvnsumsf ot‘ o
section '16-A do not apply, the duues of the

3&”&9&‘,&% Controller of Bxaminations shall bo discharged

to exammations by the -Registrar and with respoct - ¢0 sush

in certain Uni- Universitios the Registrar shall b deemed to

versities bo the Conxroller of Bxamioations for the

purposes of this Act,
Ammadmest of 5. In section 18 of the principal Act for the words “Fmanca Oﬂicer and
metion 18, « the ng:strat“ the words “Financo Omoe:‘. the Rogistrar and the Controllal L
.y of Bxaminations, if any appointed,” * shall be .vubsumtcd. L

Mq 6, In section 20 of iae punmpal Act.... - ? »;;‘ '
. (") in sub-section (1), @fter slause (g) the followmg clauso shan b.
i “(b) one peiscn, from- ancngst the xcpmcd ircustiialists wh

B bave mede vehitle centntiben in tle teo of mm CCLCRIie |
i to bo. pominated by the Siate Government;*; o

toe




".""v.vz"ﬁ‘ffﬂm'ﬂ"_ AR, 8 RIEA, 1995 e

,(6) in su b-section(2), in clauée‘(iii)fbr the words and letters “clause
(8)”* the words and: letters “*clause (&) orclause(%)’ shall be substituted;

. (©) in sub-section (3), after the words and letters “or olause (g)" the
words and letter “or clause (4)” shall be inserted, . :

- 2. Insection 26 of the principal Act, in sub-section (1), afier clause (¢), Amendzent of
oy {he following. clause shall be inserted, nax,nely §— D, af > section 26
ST % (ee) the Controller of Examinations,” ‘ :

JUPo g 8, (1) The Uttar Pradesh State Universities (Amendment) Ordinan
: - Ce o h8y ‘ | ) co,  Repeal apd
‘Oﬂ.n'ﬁ? 1995 is horeby repealed, S " " saviags
1995 ) Notwithistanding such répeal, ‘any thingdone or any action taken
. under the principal Act as amended by the Ordinance referred to in sub-

section (1), shall be deemed to have been done or taken under the
Corresponding provisions of the principal Act as amended by this Act, as if

the provisions of this Act were in forceb at all material times. o

By Order,

N- Kc NARANG’
Pramukh Sachty,

@eqao Toho-~g0 M0 170 wro fraro—(25 04)=~1905—850 (Rwe) ¢
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UTTAR PRADESH SARKAR
VIDHAYI ANUBHAG —I|

No. 33/XVIL-V-1—~1 (KA)-43-1996
Dazed, Lucknow January 6,1996
. - -

NOTIFICATION
MISCELANFOUS

THE follcwing Piesicent’s Act enacted on January6, 1996 is published for

. . generai
information: —

(AMENDMENT) ACT, 1996
(PRESIDENT’s ACT NO. ¢ OF 1996)

THE {UTTAR PRADESH STATE UNIVERSITIES /

Elected by Presidiniin 1l e Feriy-Sixth Year of the Repuplic of Indi.

AN
ACT

Surther to aniend thef Urtar Pradesh State Universities*4ct, 1973,

In exercisc ¢f the powers conferred by scctisn 3 of the Uttar Pradesh
State Legislature (Delegation of Pewere) sty 1895, the Fresident is
rl-ased to enact i foilows:—

1. (1) This Act. may be called the Uttar Pradesh State Universitics

Short title apd
(Amendment) Act, 1996.

Kamenceroent
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(2) The provisons of clause (a), (b) and (d)of szction 2 and
section 3, saction 6, claus: {2) of section 7, sccticns 8, 9, 10, .
_clause (@) of section 11, and clause (5) of Section 12, Shall be
deemzd to have coms inty forcz oa July 11, 1995, the provmons
of clause (c) of section 4 rhali bzdeemsl to have come into forca
on August 25, 1995, the provisioas of clause (¢) of section 2, clauses
(a) and (0) ofb,wlon 4, Jd..-.oa 5, clause (6) of section 7, clause (b)
of section 11, and clauss (2) of ;cixon 12, shall bz ds mzd 'to have
come into forez on Sepismber 1995 and the runamma provi-
sions shall comz into forc: at on.u.

© Amendment of 2. Inszsciion 2 of thy U:tar Prudssh State Umvucsmes Act, 1973,

section 2 of the - hercinafter referred to as the principal Act,—
President’s  Act v ° princip

no. 10 of 1973 as “clause(5-A) th: Dllowinz ¢ ¢ sh: > inse 2ly :—
Do. 10 of 1973 as (a) after clause (5 A) hs following clause shall b2 inserted namzly ;

enacted by U. P. *“(5-B) ‘Can'ral Baard of S:udies’ m2ans th2 Central Board

‘:2‘;:7‘4 no. 29 of of Studies referred to in section 18-B;”;

" 7(b) after clause (6), the following clause shall bs inserted, namsly :—

y “(6-A) ‘Co-ordination Council’ mansth2 Co-ordination Council
constituted under section. 13-A""; .

{c) in clausz \8) actsr the word “Agra ths words ¢which ;hall
from S:plembor 24, 1995 b zall: »d Doctor Bhimrap Amb:dkar
University, Azra” and after ths word “Kanpyr” the words
“which shatl from S:tzmoer 28, 1995 bz called Shri Shahu Ji

o . Maharaj Uatwrsity, Kaapuar” shall be inserted. '

o g{d) after clause (9), tuzlivtiow vx cliuss shall be Yinserezd, namsly:—

»

“(9-A) “frun'ation cou-s: means & cours? of greater aware 1255
of oncsellond of th: sozizl, culiura! aal natural environmzat.”

Amend@ent of 2 In section 4 of the principal Act, -
<sction 4 (@) in sub-seciion (‘-U ‘a sfaus: (b for the words and fgures
which shall with offect Trom June 18, 1994 b2 called ths Doctor Ram
Manohar Lohic Unlversizv, Gatzadbad,”, the tfollowing words and
Sgures shall br sub-titurod, nrinzlys—

“which shnll b2 called iz Doctor Ram Manohar Lohia University,
Faizabed with effect from ot 12, 1004, a0l ¢ hc Doctor Rym Manohar
Lohia Avadih Universiry, Foizabad \vu]‘ offect from July 11, 1995;™;

(b) in sub-section (2), afier the words ““this Act” the words “which
shall be culled Mahatma Gundhi Kashi Vidyapith, Varanasi with
cffect from Judy 11, 19957 shall be isserted.

endesent of 3, Inscction S of th~ princip! Act, —
% c.mr' 5

(@) in sub- ;cstlon 4y Tty woatgs 6 anr Unaiversity™’, the
words “Shri $hvhu Ji Mihitoj Jaiversity, [\Ing-x. shalt be substituted;
(h) insub-sestion (5) "-wr i3 words “Uaivansity of Agra or the
WKanpur Univéisity”, the word, D sstor Bhimrao Ambedkar Um»«,mty
Agra or Shri Shahu Ji vy Uwversity,  Kanpur” shall be

subsiitiied; /

(¢) after sub-icction (5, the fllowinrisuh-section shall be inserrzd,

namely ¢—

“(6) Notwith';t:! -'. g sasthing cotainzld in sad-sestion {1y or
sub=soction (1) af seotion 37, the institations ostiblishad or proposed
1o be estabdbliviizd for DL \.\.J:\txon ot iastruction in Western-
Moadical Sxivnss os dotin - i the Tndiaon Mzadicnl Dozises Act, 1916,
engincering, ochndolozy v stagsment Lmy\\m,w in Uttar Pradesh

may, subjact to such . Heoctions ws may 0: issucd by the State
Governmeng in this bohall, be affiliated to any University.”

Amendment of 5. Imsectlon 7-A of ths prine m‘u Asi, for ths words “thy University ot

section 7-A \gra or the Kanpur {Tniversity, he words “Dosior Bhimrao '\mh it
I_ niversity, Acra or Shri Shiha .?l Mt Unalvesity, Konpar,”” shald be
suhstituted

kR4
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5. fInths priasipal At, afrer Chapter IV, the following Chapter siall

be inserted, numely :—
“CHAPTER IV-A”
CO-ORDINATION COU'\V" L AND CENTRAL BOARD OF STUDIES

18-A (1) Tiwre shall be e Co-ordinition Council which shall consis: of
ciycud e followiag other  membe:s,

the Cucacelior os ils Cnu-.n_
nomely: —

{) the Vice-Chancellors of the Universities

(it) the Cheirmun of tiic Uttar Prudesh  State (,ouncxl of Higher
Education ;

(i) the Secrciary o iw Siate Government in the Judicial
Department;

(iv) the Sezcretary to the Sinte Government in the Finance
Dcpariment;

(v) the Szeretar to the Governor ;

(vi) the S:coelary to the State Government in the Higher Education
Depariment who shall be ex-0ficio of the Co-ordination C:uncil..

(2) Subject to the recomm:-ndations of, or guidelines issued by, -*the

University Grants Commissicn, (he pewers = nd functions of the Co-ordmatxon
Council shall be as follows, namely 1 —

() to recommezid commoan courses of study for a Bachellor’s Degree;

() to rechmmend inrespect of the constitution of @ Central Bourd

of Studies fox the founda:inn course or fot cach subject or group
of subjects

(¢) to rreommend weys wnd means of co-operation in acadomiz pro-
erammes cmongst the Univarsities 3

(d) to consider and reconvaznd matiers of commoen_interest to the
Universities.

(3) The Co-oruin&tion Cousll shall meet et Lucknow or at such other
place and at suchintervals us the Cheacellor muy determine.

:8-B. (1) There shall be Centrel Board of Siudies for - the foundation
coursc or such other subj=cts or gioup of subjects as the Chancellor may, on
the recommencation of the Ce-ordination Council, by order direct.

(2) The Central Bourd of S‘zudm for the fOU.ﬂdctthD. course_shall consist
of— .-

(i) onc teacher from cach Universiiy not belowthe rank of a Reader
or & Principal of an ufiilivicd oruss ccicted college, nominated by the
Vice-Chancellor; and :

(ii) Five cducationists wio urcon t..c Emin ‘nt Professor’slist of the
Uaiversity Grants Commission :.ominated by the Ch'mcdlor on the
recommendation of the Co-ordination Council.

(3) The Gentral Board of Studies or other subjs
shall consist 3

(1) the Convenor, Bourd of Studies of ea ch *‘
the subject or group af subjects for whichienss

i alBoard of Studles
is to be constituted : y i

A 35

X
Provided that if a Univeisity does not have a Boa’rd of Studies in the
subject or group of subjec’s, rhe Vice-Chancellgr, may nominate any
teacher not bzlow ihie rank of a Reader ia the Uniﬁxsitypr a Principal
of an affiliated or associzicd ~ollege; o

(ii) one Head of the Depurtment in an affiliated or associated college

nominated by tiic Chancellor, teaching [hP SubjCCt up to the. post
uyaduate level;

N

(m) one Head of Dcpartmcnt inan affiliated or a;socnated college -
~ nominated bythe Chancdlor,teachmg the subjectup to the degreelevely

Insertion of

new
“Iv.-A

. r

Chapte’®

. Co-ordination

Couucit

. Central

of Studies

Board
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. (iv) three experts on the subject who are on the Eminent Professor’,
list of the University Grants Commission, nominated by the Chancell
_on the recommendation of the Co-ordination Council sand

e e

of Gorak
. , Bhimrno
(v) two other experts on the subject from outside the State nominated Kanpar
by the Chancellor. : Charan §
] . ) L . '».: L
(4) The Chancellor sha'l nomirate the Chairman of the'Central Beard of | Avadh
Stuailes— . . "] 5. 1
(i) for Foundation course from amongst, the members referred to in B . (
clause (i) of sub-section (2), and ’ st
(i) for other subject or group of subjects, from amongst the membors
referred to in clauses (i) and (i1) of sub-section (3).
£(5) The constitution of the Central Board of Studies and the nomination .
of the Chairman and the members thereon, other than ex-officio members, <
shall ke ‘notxﬁed By the State Government. sha
(6) The térx_n of the Central Board of Studies shall be three years from the
date of notification referred 1o in sub-section (5) and the term of the Chairman
and the members shall be co-terminous with it ¢ il
Provided that the term of office of a member nomipated to £ill a casual 25
. vacancy shall be for tLe remaircer of Lis predecessor’s term, E (€
. : . e nam
_(7) Subject to ‘the’ recommendations of, or guidelines issued by, the '
University Grants Commission, the functions of the Central Board of Studies \ -
shall be as follows, namely ;:— % ! n
s : ‘
- (a) subjec! to the recommendations of the Co-ordination Counciland

the approval of the Chancellor, to prescribe the courses of study and

examinations, and the academic calander, and to recommend textbooks -
and other books for undergraduate level ;

() to consider and report on any matter referred to it by the Co- £ o B
ordination Council, or the Chancellor;and C

9 5. in
i(c) to perform such other functions cornsistent with this Act within . f}“ad‘f Reader int
such time as the Chancellor may, by an order in writing, require it t) “a Lot g Lecturet
perform, .

) e
e

N

gnivq UniVugSity t
) . oe su o substitut:
(8) In carrying out its functions, the CentralBoard of StudiesFmay consult * Zg be s .
such ; experts also who are not its members, ) : B 0.
) ~.section section (1)
(9) The recommendations of the Central Board of Studies approved .- sub-seq gyp-cection
by the Chancellor shall come into force in respect of all Universities in the 1 “(2
State with efiect from the (ate as may be specified by the Chancellor. 1 of A
(10) The Chancellor may at any time suspend, modify or amend any | ; Faiza
decision of the Central Board of Studies on the ground that it does not * i Smf“t.
fulfil the objectives set out inthis section and may direct such Board to ‘t’* or ini
consider the matter afresh.y : | the D
18«C. The Uttar Predesh State Covncil of Higher Eduiation constituted - -111%);" il. .(“)
under the Utar Pradesh State Council of Higher Fducation Act, 1995, - . SRAUDY hall be inse
shall provide secretarial ascistance to t!e Co-ordination (ouncil and the & ¢ #
Central Boards of Studies.”, q
7. Insection 20 of the principal Act,— o ‘(
(@) in sub-section (1), in clause (¢), for t1.e words  Universities of Agrz, S 3 3
Gorakhpur, Mcerut, Kumaun and Garhwal”, the werds “Universities of Agre ™. = |
Gorakhpur, Kumaun, Kanpur, Rohilkhand and Bundelkhand and the & - !
Hemvati Nindan Bahuguna Girkwal University, the Cheudhary Charan N Q8 (b) after
Singh University, Meerut and the Dector Ram Menchar Lohia Avect msertedi Gy serted , nax
University, Faizabad™ shall be substituted, ‘ K ‘
(b) insub-section "(1), in claase (d), as so amended for the words i . lra
“Universitiecs of Argu, Gorakhder, Kumanu, Kanpur, Rohilkhand and &..0 ° % vi“f’“
BundelRhand and the Hemvatinandan Bahuguna Garhwal University, © ; ties
the Chaudhary Charan Singk University, Meerut and  the Deoctae ™ Ko
Manohar Lohia Avadh Ttaic . ire e o con
Az
i.
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of Gorakhpur, Kumuuin, Rohilkhand wad  gBundelkhund  and 111\:‘D00_1m-
Bhimrano Ambedkar Unmiversity, Agia the Shatw Ji Mahavai Universiiy,
Kanpar, Hemvatinandaa Bahugona  Gorhwal University, Lhe Chavdiary
Charan Singh University, Meerut und the Daoctor Rum Manohar Lo hic
Avadh University, Faizabad” shall be subsirineg.

§. Inscction 26 of the principal Act,—
(@) in sub-section (4 afrer clause {a), the folfowing cluuses shali be
inserted, namely:—
“{a@) ihe Secrctary to ithe Stute Governmwent inthe Higher Educatiorn
Department ;

{(@aa) the Scorctury tof the iStete Goveramen: i the Finenc:

Department ; 73
(D) after sub-soction (1), 4s s wutended, the followinyg  sub-section
shall be inserted, namely:— .

“(1-A) A member referred o in clause {aa) or clause (aac) of sub-
section (1) may, insicad ¢f aliending any meeting of the Finance
Committee himself, deputc a1 ofiicer not below the runk of a Join!
Sceretary to the State Government and an officer so deputed shali

b4

alse have the right o voie”;

(¢) after sub-scction (3), the foliowing sub-section shall be inserted,
gpamely:—

“(8) Unless ¢ proposal having finuncial implication has been
recommended by the Finance Commitiee, the Executive Council shall
not take u decision thereon, and if the Executive Council disagrees
with the rccommendations ot the Finunce Committce, it shall refer
the proposal back to the Finance Committee with reasons for the
disagreement and if the Exccutive Council again disagrees with the
recommendation of the Finance Commitice the matter shall be
referred to the Chuncellor. whose decesion thereon shall be final.”.

5. Insection 31-A of the principal Act, for the werds, ““a Lecturer of
Reader in the University substantively appointed under section 31, the word
‘“a Lecturer in the University appointed under section 31, or a Reader in the
University appointed under section 31 ot promoted under this section’ shall
be substituted.

10. Section 72-D of the principal Act shall be re-numbered as sub-
_section (1) thereof and after sub-scction (1) «s so re-numbered, the following
sub-rection shall be inserted, namely:— ’

“(2) With effect from July 11, 1995 any reference to the University
of Avadh, or to thc Doctor Ram Manohar Lohia University,
Faizabad, in this Act or any rules, Statutes, Ordinance
statutory instruments or any other law for the time being in force
or inany document or proceedings shall be construed as 2 reference to -
the Doctor Ram Manohar Lohia Avadh University, Faizabad.”.

11. (@) After section 72-D of the principal Act, the following section
shall be inserted, namely ;(— .

%72-E, Witheffect from July 11, 1995 any reference to the Kashi
] _ Vidyapith in this Act orany rules, statufes,
'Eir::snéc’»]ry PIovVi-  Qrdinance, statutory instruments or any other
of the K“:hi Law for the time being in force or in any
Vidyapith. document or proceedings shall be construed
as a reference to the Mahatma Gandhi Kashi Vidvapith,
Varanasi.”; '

() after section 72-E as sO inserted, the following: section shall be
inserred, namely :—. ’ '

“T2-F. With oot from September24, 1995 any reference to the
Transitory piovi-

University of Agra and Kanpur University in this
s(')?“tg: 't’}f“:?frmsf_ Act or any rules, Statuies, Ordinance,. s);atutory
tiesof Apra and inslruments or any other law for the time being
Kanpur. in force in any document or proceedings shall be
construed as a reference to Doctor Bhimrao Ambedkar University,
Agra and Sri ShahuJi Maharaj University, Kanpur respectively.”,

Amendiment of
section 26

Amendment of
stCtion 31-A

Angéndmcnt of
tectioa 72-D

Insertion of new
sect’on 72-E and
72-F
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m! o 12. In the Schedule to the principal Act, in Column 2,— undeit
(a) against serial number 3, for the words “the University of , Bill the
Agra” the words “Doctor Bhimrao Ambedkar University, Agra” State ]
and against serial number S, for the words “The University of i
- Kanpur”, the words “Shri Shahu Ji Maharaj University, Kaupur” % of the
shall be substituted : ' i August
(b) against Serial number 10, for the words “Doctor Ram - the prc
Manohar Lohia University, Faizabad™, the Words ‘“Doctor Ram such a
Manohar Lohia Avadh University, Faizabad™ shall be svbstituted. PI"OPOS‘
‘peal and - 13, (1) The Uttar Pradesh State Universities (Second Amendment) “}fs'ce"‘
mgs (Second) Ordinance, 1995 and the Uttar Pradesh State Universities (Third where -
Amend me nt) Ordinance, 1995 are hereby repealed. - issued
(2) Notwithstanding such repcal, anything donme or amny action taken of the ‘
under the provisions of the Ordinances referred to in sub-section (1) shall be of the
deemed to have been done or taken under the corresponding provisions other (
of the this Act. . - 4
SHANKER DAYAL SHARMA, ;ffg:;‘
President. 5
K. L. MOHANPURIA, - ambed!
Seeretary to the Government of India. . i the nan
. _ - . 3 Bhimra
Reasons for the enactment { Univers
With a view to ensuring standards of higher education, the State i . 6.
Government decided to introduce the principle of “one curriculum-one | U:nvers
examination” in the State Universities pertaining to general studies. ; No. 37
With this aim in view a high level . Committee, consisting of Vice- 1995.
. Chancellors of seven Universities and experts was constituted by the j e
State Government. After the consideration of the recommendations of under A
the said Committee, and for accomplishing the said object it was i I;‘zadeSI;
decided to amend the Uttar Pradesh State Universities Act, 1973 to provide 0 State s
for the constitution of a “Co-ordination Council” under the Chairmanship Parliam
of the Chancellor. the fuhctions of which should to be recommend. for i ?cnferre
the Universities of general studies, common course of study . for the ~ +he Sta
first degree course, to recommend ways and means of co-operation and : Legislat
co-ordination in rezpect of academic programmes amongst the Univer- { 8.
sities and to make recommendations after consideration on matters of Ordinan
common interest of the Universities, and also to pruvide for the cons- that the
titution of a Central Board of Studies for foundation course and other 9.
subjects or group of subjects which shall be constituted by the Chancellor Pradesh
on the recommendation of the zaid Co-ordination Council. Besides this, *he Pres
it was alzo decided to do away with the condition restricting teacher : Committ
substantively appointed to rhe post  of Tecturer or Reader to avail of ‘ of both -
the facility of personal promotion to the post of Reader or Profezsor been con
respectively only once in his whole secrvice after rendering a definite ‘ the meas
length of service and to change the names of “Doctor Ram Manohar ’
Lohia University. Faizabad” and “Kashi Vidyapith, Varanasi” as
“Doctor Ram Manohar I.ohia Awadh University, Faizahad” and
“Mahatma Gandhi Kashi Vidyapith, Varanasi” respectively.
‘ 2. To implement the said decisions, the Uttar Pradesh State Univer- X 5
sities (Second Amendment) Ordinance, 1995 (U. P. Ordinance No. 28 }, 5 3 '
of 1995) waz promulgated by the Governor on July 11, 1995, ;;-; "_‘an‘
g
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?-Certam endments in the provisions of the said Ordinance were
under consideration of the State Governinent am?, therefore, the replacm%
Bill thereof could not be introduced in the session »of‘ the Uttar Prfu?es

State Legislature commencing on July 14. 1995. Sm?e the pz.-ovmo‘ns
of the said Ordinance would have ceased to remain 9})erat1ve after
August 25, 1995, it was decided to promu]gatfa an Ord_mance to keep
the provisions of the said Ordinance in force w1t.h c?rtam amex'ldments
such as to provide for the affiliation of the institutions established or

proposed to be established for imparting education or instructions in’

Western Medical Science, engineering. technology or management ;?.ny~
where in the Uttar Pradesh to any University subject to the directions
issued in this behalf by the State Government, removal of the condit%on
of the recommendation of the Co-ordination Council for the nomination
of the Chairman of Central Board of Studies for foundation course and
other Central Boards of Studies.

1

4. The Uttar Pradesh State Universities (Second Amendment) -

(Second) Ordinance, 1995 (U.P. Ordinance No. 33 of 1995) was,
accordingly, promulgated bv the Governor on August 25, 1995.

5. To perpetuate the memory of Bharat Ratna Dr. Bhimrao
Ambedkar, an able son of the country. jurist and social reformer and
Shri Shahu Ji Maharaj, a famous social worker, it was decided to change
the names of the University of Agra and Kanpur University as “Doctor
Bhimrao Ambedkar University. Agra” and “Shri Shahu Ji Maharaj
University, Kanpur” respectively.

6. To implement the said decision, the Uttar Pradesh State
Universities (Third Amendment) Ordinance, 1995 (U. P. Ordinance

No. 37 of 1995) was psomulgated by the Governor on September 23,
1995. Sy

" 7. 'The President issued a proclamation on the 18th October. 1995
under Article 356 of the Constitution. in relation to the State of Uttar
Pradesh, declaring, infer alia, that the powers of Legislature of the
State shall be exercised by or under the authority of Parliament.
Parliament has, under Article 357(1) (a) of the Constitution. now
conferred on  the President. the powers of the Legislature of
-he State of Uttar Pradesh to make laws vide the Uttar Pradesh State
Legislature (Delegation of Powers) Act. 1995 (2 of 1996).

8. The said Ordinances could not be replaced by an Act and the
Ordinance is expiring on 7th January, 1996. Tt is. therefore, decided
that the said Ordinance shall be replaced by a President’s Act.

9. Under the proviso to sub-section (2) of section 3 of the Uttar

Pradesh State Legislature ( Delegation of Powers) Act, 1995 (2 of 1996)
the President shall, '

before enacting any President’s Act, consult a

Committee constituted for the purpose consisting of the members
of both the Houses of Parliament. As the said Committee has yet not
been constituted and the matter is very urgent, it is proposed to enact
the measure without reference to the said Committee. :
P. R. DASGUPTA,

Secretary to the Goversament of Indic.

By order.
R. D. MATHUR,
- Pramvkh Sachiy.

e g0 g0 ato——godo 27; =g (famro) --
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No. 1131 2)/XVII-V-1—| (KA) 22-1997
Dated Lucknow, August 14, 1997

IN pursuance of the provisions of clause (3) of article 348 of the Constitution, of
India, the Governor is pleased to order the publication of the follo wing FEnglish translatiop
of the Uttar Pradesh Rajy. Vishwavid al ya (Sanshodhan) Adhi;l‘?am, 1997 (Uttar
Pradesh Adhiniyam Sankhya 12 of 1997) as passed by the Uttar pr eSh Legislature and
assented to by the Governor on ﬁm_gust 12, 1997, ) PR

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT)
ACT; 1997
[U.P. AcT NO. 12 oF 1997}
(A% passed by the U. p. Legislature)
AN
¥ _ ACT
Jurther to amend the Uttar Pradesh State Universities Aet, 1973,

It 1S HEREBY onacted in the Forty-sighth Yeaf of the Republic of
India as follows : — : :

s e et

- (Anméndmeat) Aét, 1997, : ; a Rivo 11\-“
Amendment of 2. Insection 2 of the Uttar Pradesh State Universitios Aot, 1973,

::eﬁio;ruigm?f horeinafter reforred to as the prinoipal Act, in clause (8), for the words

“which shall from Septembor 24, 1995 ba called Shri Shahu Ji Maharai
13 st amendea  University, Katgur® the followiig words shall b supstipoissy oo mabare]
Ty U “whicl; shall be called Shri Shahu Ji Malisraj Udivstsity: Kanour
;I;-; gtwﬁél Ho. with ngant from September 24, 1995 agd Chhatrapati Shahugi Mﬂ'}gpl‘pj‘ .

T e e
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University, Kanpur with offest from the date of commencament
of the Uttar Pradesh State Universities (Amoendment) Act, 1997."

3. Insections 5, 7-A and 20 of the prindipal Act, for the words Amdmnt’of
““Shri Shabu Ji Maharaj University, Kanpur,” wherever occuring, the :ﬁ!ggsﬁ. -A
words “Chhatrapati Shahu Ji Maharaj Uaiversity, Kanpur' shall be

substituted. ‘

4, Section 72-F of the principal Act shall bo re-numbered as sub- Amend ment of
section (1) thereof and after sub-seation(1) as so re-numbered tha following  section ¥2-F
sub-seotion shall be Inserted, namely ;— o

. %(2) With offect from tho date of commencement of the Uttar
Pradesh State Unlvetsitics (Amendment) Act, 1997, any reference to the
Kaapur University, or to Shri Shahuji Mahara§ University, Kanpur in
this Act or any rules, Statutes, Ordinance, statutory instruments or
any other law for the tlme being in force or in any documeant or
proceedings shall be construed as a reference to Chhatrapati Shahuji
Maharaj University, Kanpur.”

5. In the Schedule to the principal Act, in column 2, against serial Amendmoent of
number 5, for the words “‘Shri Shahuji Maharaj University, Kanpur”, the  the Schedule
words “Chhatrapati Shahu ji Maharaj University, Kanpur” shall be
substituted. \
By Order'
R. D. MATHUR,
Pramukh Sachtr,

1 equegeto-—qoo 144 w0 faar0—(1000)-—1097~850 (dwo)1
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No. 1255 (/X VII-V-1—1 (KA) 31/1997
Dated Lucknow : August 16, 1997
In pursuance of the provions of clause (3) of articlc 348 of the Constitution, of lndia. th
Governor is pleased to order the publication ol (he following English translation of the Uuar Pradres
Rajya Vishwavidyalaya (Dwiliya Canshodhan) Adhiniyam, 1997 (Unar Pradesh Adhiniyam Sankhya 18 ¢
1907} as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 16, 1997.
THE UTTAR PRADEST STATE UNIVERSITIES (SECOND AMENDMENT)
ACT, 1997
f (U.P. Act No. 18 of 1997)
( As passed by the Unar Pradesh Legislature)
AN
ACT

further to amend the Utiar Pradesh State Universities Act, 1973

of the Republic of Tadia as follows —

ITIS HEREBY cnacted in the Forty-cighth Year
Short title

I This Act may be called the Utar Pradesh Suate Universitics {Second

Amendment) Act, 1997,
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2. In section 2 of the Uttar Pradesh State Universities Act, 1973, hereinafter
referred to as the principal Act, in clause (8) affer the word “Gorakhpur” the words
“which shall with cffcct from the date of the conunencement of the Uttar Pradesh State
Universities (Second Amendment) Act, 1997 be called Deen Dayat Upadhyaya,
Gorakhipur University, Gorakhpur” shall be inserted. '

3. In section 4 of the principal Act, in sub-section (1-A), in clause (c), afier
the words “at Bareilly” the words “which shall with effect from the date of the
coinmencement of the Uttar Pradesh State Universitics (Second Amendiment) Act, 1997
_ be called Mabatma Jyotiba Phule Rohilkhand University. Bareilly™ shall be inserfed.

4. After section 72-F of the principal Act, the following section shall be
inserted, namely :—

“72-G With effect from the date of the commencement of the Uttar Pradesh
State Universities (Second Amendimnent) Act, 1997
any reference to the University of Gorakhpur and
the University of Rohilkhand in this Act, or any fules,
Statutes Ordinances, statutory instruments or any other
law for the time being in force or ig any document or

Transitory
provisions on
the change of
names of
University of

Gorakhpurand  proceedings shall be construed as a reference to Deen
Uaiversity of  Dayal Upadhyaya, Gorakhpur University, Gorakhpur and
Rohilkhand.  Mahatma Jyotiba Phule Rohitkhand University, Bareilly

respectively.”
5. in the Schedule to the principal Act, in column 2,—

(a) -against serial number 4, for the words “The University of Gorakhpur”
the words “Deen Dayal Upadhyaya, Gorakhpur University, Gorakhpud” shall
be substituted ;

(b) against serial number 11, for the words *“The University ol Rohilkhand”
the words “Mahatma lyotiba Phule Rohilkhand University, Bareilly” shail
be substituted.

adia, the

title

dro @o go Fo To Fo~141 @o fo—" "/ —(994)—850—(@Fo / ANEI ) |

- Amendment of

section 2 of
the President’s
Act no. 10 of
1973 as
amended and
re-cnacted by
tU.P. Act no..
29 of 1974

Anmicndment of
section 4

Insertion of
new scction
72-G

Amendment of.
the Schedule

By oider,
R. D. MATITUR,

Pramukh Sachiv.
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No. 296 (2XVIiI-V-1—1(KA)-33-1997

Da ted Lucksow, February 13, 1998
1 IN puf§udnce of the provisions of classe (3)_I:If Articie 348 of the Cpns[itutiﬂn, of
[ndia, the Governor is pleased to ?l‘der the publication o the following English trapslation
of the (jttar Pradesh Rajyad vishwavidyalaya (Sanslmdhan) Adhipiyam, 1998
\ (Utiar Pradesh Adhiniyam Sanknya9 of 1998) as passed by the Uttar Pradesh Legistature
and assented to by the Governor ot Pebruary 12, 1998.

THE UTTAR PRAD pSH STATE UN IVERSITIES (AMENDMENT)

7T
0 ACT, 1998
L3 (U.P. Act No. 9 OF 1998)
av 1 As passed by the Uttar Pradesh Legislature
'n'r AN
ACT
further to amend jthe Uter PradeshiState Universities Act, 1973
i3] [T IS HEREBY €nacted in the Forty-ninth Year of the Republic of India
i ag follows :— _
i. (1) This Act may e cailed jthe Uttar Pradesh State Universities &;‘E&F*‘m%:;tj
(Amendment) Act, 199%.
i (2) Sections 2, 4, 5 apid 6 shall b2 dezmad to have come into force
on September 17, 1997 and the remaining provisions shall coms into force
il at once,

. . : g (Trivarsiti Insertion ¢f ntW
3. Afier section 3i-A of the Uttar Pradesn State Universities soction 3t-a A in

Act, 1973, hercinafter referred to a5 the principal Act, the following  president™s Act
section shall be inserted, namely 1 — % e > ao. 10 of 1973 as
3 2 . : amended and re-
«31-AA. (1) Notwithstanding anythine contained n any other  eeactedby U.P-

piinan feibhe provision of this Act, an Assistant Professor 3:; ;‘.;1 29

Post of Assosiate substantively appointed in the Facuity of

- Cil

k|
e e =
Wu-'w—:r-——--—--c

Professor and sjedicine or Dental Sciences of the yniversity
: Pfﬂff—‘ﬁ.-'“ of Lucknow or an Associate Professor, Sub-
» £ stantively appointed, or promoted under this section, in the said

raculties of the satd U versity, who has pot in such tencth of service
and possesses such qualifications ¢s miy he nfescriped. may be civen
~ersonnct promotion Ies nactively to the post of Associate Professor O

-

F:r?;[ | Profassor.”
FT : : (2) The promolion B nder a_ul;:s.-:r:tmn {1) shall be given on the
980 recommendation of the Selection O .mmittee, constituted n nder
-‘:Irrgr clause () of @.Eh-se::ta;;n (4) of section 31. in such manner ani subject
.'{Hﬁ_ ! ) ‘o such conditions as may be prescribed. i

~ Explanation :-fwﬂ._!:.r'u*gar:i to the Faculty of pMedicine or Dentat
o Sciences of the Umvet:llt‘j'f;f Lucknow, the word sReador™ referred
L] to in clause (a) of sub-section (4} of section 31 shall be consirued as

i A sgociale Professor™.
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¥

/ fmscrtion of ew 3. Aftersecti:n3l-AA of the princiral Act, the f;llowing sectiow
section 31-B shall be inserted and be deemed always to have been inserted, namely:—
L : _ #:31.B. {1} Notwithstanding anything to the coatrary contained
i : : L Special prevision. 10 any other provision of this Aet or In the
N with regard to  Uttar Pradesh Higher Eduycation Services

appointmen: Commission Act, 1980, appoiniment to the post
of principa]l or teacher oi the Motilal Nehiu Regionai Engiveering
College, Allahabad shall be made in accordacce with the rules and
bye-laws of the Motilal Nehiu Resional Engineering College Society,
Allahabad.

o - (2) All appoiniments msde befote the commencement of the
| Ll , Utiar Prudesk State Universities {(Amsndment) Act, 1998 in accor-
‘ - : dance with the provisions of sub-sectiop (1) sha!l be deemed 2o have

bee mad€ under the said sub-section as ifthe provisions of the said
sub-section were in force at all malstiaj fimes,

I ; Amendment o 4. In section .50 of the princival Act, for subeseiion (6!, the
o Rutipa 3¢ foliowing sub-seotion shall be suhstituted, nomely :—

#(6) Notwithstandingz anything contzined in the foregoing sub-

! section the State Government may in order to implement any decision

. taken py it in the interest of learning, teaching or research of fOr the

Lo benefit of teachers, srudents or other staff or on the basis of any

suggestion or fecommendation of the University Grants Commission

or the State or national education policy with rogard to the qualifi-

cations of the teachers, require the Fxecutive Council to make new or

additional Statutes o1 amend or repeal the Statutes referred to in

sub-section {1} or suh-sectinn {1-A) within 2 specified time and if the

_ Executive Counsii fails to comply with Such requirement the State

. Governm=tt may, wits the assent of the Chaneellor, make new of

additional Statutes or 2mend or repeal the Statutes referred fo in
sub-section (1) or sub-section{i-AL”

Ameadmeq: 7 S. Insection 57 of the principal Aet in clauss (ii) for the words “‘the
S9CLHGY - Starnte or Ordiasnces” the words Sthe Statute or Ordinances or has
failed to comply with the orders of the Diractor of Education (Fligher

fdycation) made on the basis of the recommendation of the Uttar pradesh
Higher Education Services Commission under the Uttar Pradesh Higher

fducation Services Commission Acr, 1980, shal! be substituted.

Amendment 3 6 ion €5 of the pilneipal Act, ig sube-section (2) the words
ssitiva 63 “‘ang thersalter 111 1is sustessot it duly appointed”, shall be omitred. .

Repeatlaad 7. (1) The Uitar Pradesp State  Universities '( Amendiment )
Savings Ordinance, 1997 & hereby repealed

| (% Notwithstanding such repeal, anything done or any acgtion taken
. vader the provisions of the principal Act, as ameaded by the Ordinance
i raferrod to in syb-section (1) shall be ¢ eemed to have heen done or taken
| gager the corresponding provisions of the principal A¢t as amen’ed by
) this Act as if the provisions of this Act were in force at all material times.

By order,”
R. D. MATHUER,
Pramukl Sachty .

Vs gTc qo Mo-~go 98 231 We fraro-~ {2413)—~ 99g=850 (d%0} |
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No. 748 (2)/XVII-V-1—1 (KA) 3-1999
Dated Lucknow, March 24, 1999
IN pursuange of the provisions of clause (3) cf ﬁ&ﬂiclc 348 of the Constitution of
India, the Governor is pleased to order itre publication of the following Engish
translation of the Utlar Pradesh Rajya Vishwavidyalaya (Sanshodhan) Adhiniyam, 1999

(Uttar Pradesh A dhiniyam Sapkhya 11 of 1999) as passed by the Uttar Pradesh Legislatare
and assented to by {he Governor on March 24, 1999. g el s

‘fHE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT?
| ACT, 1999 -
| [U. P. AcT No. 11 oF 1999]

| ( As passed by the Uttar Pradesh Legislative Assembly)

AN
ACT

further to amend the Uttar Pradesh State Universities Act, 1973.
It 1S HEREBY enacted inthe Fiftieth Year of the Republic of India

i as follows :(—
Shart tile and 1. (1) This Act may be called fthe Uttar Pracesh Stare Universities
commencement (Ameadment) Act, 1999.

(2) Tt shail be deemed to have come into force on January &, 1999,
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e s i e ——

2o

. - qiversiti t, 1973
2. Insection 4 of the Uttar Pradesh State Umver\sx‘t.ws Act, ’
hereinafter roferred to as the principal Act, in sub-section (1-A), for

o o o e S s s o i e Y P A . s o e e Y

Amendment of
section 4 of the
Pregident’s Act

clause (d), the following clause shall be substituted, namz2ly :— no. 10 of 1973
. . - asamended and
““(d) a University to b known as Parvanchal University at ©  re.enacted by

Jaunpur, which shall, with effect from ths date of commencement of U. p2.9 Act

the Uttar Pradesh State Universities (Amendment) Act, 1999, no. 29 of 1974

b2 called ““vir Bahadur Siigh Parvanchal University, Jaunpur,™.

3. After section 72-G of the principal Act, the following section shall gsenrgvamsection
b2 inserted, namely : — 72-H

«“72-H. With effect from tke date of commencement of the yttar
S Pradesh State Universities (Amendment) Act,
ﬁg:nm;?%a‘g:; 1999 any refercnce to the Purvanchal
sof name of the University in this Act or any rules, Statytes,
Purvanchai Uni- Qrdinances, statutory instruments, of any
versity other law for the time being in force or in any
document or proceeding shall be construed as a reference to Vir

- Bahadur Singh Purvanchal University, Jaunpur.”

4. Inthe Schedule to the principal Act, in Column 2, against serial © Amendmeat of
no., 12, for the words “The Purvanchal University”, the words <Vir the Scheduje
Bahadur Singh Purvanchal University, Jauapur® shall be substituted.

u. P. "'5. (1) The Uttar Pradesh State Univarsities (Amend ment) Ordinance, Repeal and
dinance 1999 fis kereby repealed. saving
. 1 of o .
?999 (2) Notwithstanding such repeal, anything done or amy actlon taken
under the provisions of the principal Act as am2nded by the Ordinance,
referred to in sub-section (1), shall bs desmsd to have beza doue or taken
umder the corresponding provisions of the priacipal Act, as amanded by
this Act as if the provisions of this Act wers in force at all material times.
’ By order,
YO‘ R. TmPATIn’
Pramukh Sachiv.
N
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No. 863 (2)/XVIE-V-1—15(RA)-18-1999
Dated Lucknow, April 3, 1993

In pursuance of the provisions of clause (3) of Anticle 348 of the Constitution of
iadia, the Governor |s pleased to order the publication of the following English traos-
lation of the Uttar Pradesh Rajya Vishwavidyala ya (Dwitiya Sanshodhan) Adhiniyam, 1999
(Uttar Pradesh Adhiniyam Sankhya 20 of 1999) as passed by the Uttar Pradesh Legislature
and assented to by the Governor en April 3, 1999,

THE UTTAR PRAD{SH STATE UNIVERSITIRS G
(SECOND AMEMDMENTY ACT, 1999
(U. P. ACT No. 20 cF :999)
[ As Fassed by the Uttar Predesh: Legislapurs
AN '
ACT

corther 1o amend the Uttar Piad: sk State Universithos Act. LT3

T 1S HERERY cnacied in the Fifieih Year of the Rennbiin of Tndin as

intlows §---

T varsll ey R ATt

Thiz A¢ mey 2e calied ke Tl
¥

(second Amendmaent)y Act, VS,

-
#
=
)

]
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B - P e “a—

2. In section 20 of the Utlar Pradesh State Universities Act, 1973  Amendment of

su b-scat] ok ‘d) +ha following cliuses shall Be substitute “ection 20 of the :
mf:lsw.ot on (1) for <lause (d) lowing ¢ ! ituted, President’s Act e
mely ¢-- 00. 10 cf 1973 ag

“(g) in the case of Universities of Kuamaun snd Bundelchand :;na;t“gﬁ);“g Y

sad the Dostor Bhimrad> Ambaik.r Jniversity, Agra, the Chbatrapati  Act ro. 20 of
Saaha Ji fiharaj Universitv, Kaapar, the Hmvati Nandaa Bahaguna - 1974
Jarywal Jaiversity, the Chuuadhary Charan Singh  University,

“Aaerat, 1o Doctor Lim “lanoher Loaia svadh University, Faizabad

talthe Mahatan Jyotiva Phale Rohiikhand iJniversity, Barellly, —

‘1) oae Professor other than the Pro-Vice-Chancellor or a
Deun cafeerad to in clauss {¢) above, one Raader and one Lecturar
af the Jnivers:iy 10 be ‘eleoted in the manner presoribed 3

(iy tars2 Poincipals and . two other  teachsrs of amiliated
doileges, to be sclected in the manaer preseribed ;

and intha case of any other University notified unpler sub-
section (1) of section 37, ‘our Princinals and four other teachers of
affiliated colleges to be selegted in ths manner presoribed :

(dd) in the case of the Deen Dayal Upadhaya QGorakhpur
University, Gorakhpur,—

(i) oae Professor other than th: Pro-Vice-Chancellor or a
Dagen referred to in clansy (3) adove, ons Reader and one Lecturer
of the Jaiversity to De sszlected in the inanner nrescribed ;

(i) one representative of Maharana Pratap Shiksha Parishad,
(Gorakhpur to be elcoted by the caid parishad from amongst its
members ;

(iif) three Principals and two other teachers of affiliated
colleges, to be selected in the manner prescribed ;"

BY order,
G. 5. PANDRY,
Vishesh Sachtv,

CEEFGTOLLT D0 URTE TR0 V- «{19)-=1909-=397 (€] i



No. 862 (2)/XVII-¥-1—1 (KA) 17-1999
Dated Lucknow, April 3, 1999

IN pursuanos of the provisioas of clausa (3) of Articlz 348 of ths Coastitatian of
{adia, tho Gowernof is pleased to order the publication of the following Bngzlish fross-
lation of the Uttar Pradesh Rajya Vishwavidyalaya (Tritiya Sanshodhan) Adhiniyam, 1572
{Uttar Pradesh Adhiniyam Sankhya 21 of 1999) as passad by the Uttar Pradesh Legislarura
aald assonted to by tho Governor on April 3, 1999,

THE UTTAR PRADESH STATE UNIVERSITIES
(THIRD AMENDMENT) ACT, 1999

(U.P. Act No. 21 oF 1999)
[As passed by the Uttar Pradesh Legisiature]

AN
ACT

further to amend the Untar Pradesh State Universities Acty 1973.

1T 1S HEREBY enacted in the Fiftieth Year of tha Republic of [adia
as follows :— :

Short title 1. (1) This Act may be called the Uttar pradesh State Universitics
(Third Amendmeat) Act, 1999,
Amendment of 2. In section 31-AA of the Uttar Pradesh State Universitics At

swica BAA & 1973, altor sub-saction (2) the following sub.section shall be inscrsed:
Act no, 10 of pamely i —

;?1',_? gﬂ;’gf ~ () Notwithstanding anything contained in sub-section (1) or
by U.P  ~ct sub-section (2) or in any other provisions of this Act, every person whe
no, 26 of 1974 was promoted to the post of Associate Professor or Professor in 2

Faculty referred to in sub-section (1) in accordance with the orde:
No. 842/15-10-97—11 (7)/96, dated April 11, 1997 issued by the Stal
Government and is continuing in service as suth oo the date of i
commencement of the Uttar Pradesh State Universities (Third AD =nd
ment) Act, 1999 shiall be deemed to have been promoted to such pos
under sub-section (1) from the date of such promotion.”

Ey Dl'dl'.’:]"q
G, S. PANDEY,

Vishesh Soofiv,

o ggo 70 0 ~=T 0 T 2 A0 famio--{18) -~1999--850 (d%0)°




No. 91 (2yXVII-V-1—1 (KA)-21-2003-T.C.
Dated Lucknow, January 22, 2004

IN pursuance of the provisions of clause (3) of Articie 348 of the Constitution of India, the
Govemor is pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2003 (Utar Pradesh Adhiniyam Sankhya 1 of 2004) as
passed by the Uttar Pradesh Legislature and assented tv by the Governor on January 21, 2004,

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2003
(As passed by the Uttar Pradesh Legislature)
[ U.P. Act no. | of 2004)
AN ot
ACT '
further to amend the Uttar Pradesh State Universities Act, 1973,

IT 1S HEREBY enacted in the Fifty-fourth Year of the Republic of India as
follows:—

1. (1) This ﬁlcll”.iﬁéy be called the Uttar Pradesh : State Universities
(Amendment) Act, 2003. . '

(2) Section 2 to 6 shall be deemed to have come into force on July 11, 2003
section 7 shall be deemed to have come into force on January 21, 2000 and the
remaining provisions shall come into force at once.

2. In section 2 of the Uttar Pradesh State Universities Act, 1973, hereinafter
referred to as the principal Act, for clauses (18) and (19) the following clauses shall be
substituted, namely.—

“(18) “Self finance course’ means a course with respect to which all
financial liabilities shall be borne by the Management of an associated or
affiliated col'ege or by a University.

(19) ‘teacher’ in relation to the provisions of this Act except
Chapter XI-A, means a person employed in a University or in an institute or
in a constituent or affiliated or associated college of a University for
imparting instructions or guiding or conducting research in any subject or
course approved by that University and includes a Principal or Director.”

3. In section 20 of the principal Act,~

fa) in sub-section (1) affer clause (¢) the following clause shall be
inserted, namely:—

“fec) two members from amongst the Professors or Readers
belonging to the Scheduled Castes or Scheduled Tribes and two
members from amongst the Professors or Readers belonging to other
hackward classes of ¢citizen.”

Short title and
commencement

Amendment of
section 2 of the
President’s Act
No. 10 of 1973 as
amended and re-
enacted by UL P.
Actno. 29 of 1974

Amendment of
section 20
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(b) in sub-section (2), in clause (i} for the words and letters “clauses ()

(d) and (e) " the words “clauses (c), fcc), (d) and (=) shall be substituted I8
Amendment of 4. In section 25 of the principal Act, in sub-section (2) the followi .
section 25 shall be inserted at the end, namely:— Ng proviso

“Provided that if there is no member belonging to the Scheduled Castes
or Scheduiad Tribes or the other backward classes of citizen in the Academic
Coupcii constituted under this sub-section, the Vice-Chancellor may
nominate two members belonging to the Scheduled Castes or Scheduled
Tribes and two members belonging to other backward classes of citizen from
amongst the teachers of the University by rotation in the manner prescribed.”

Amendment of 5. In section 37 of the principal Act,-

section 37
{a) In sub-section (2) the following provisos shall be inserted at the end,

namely:—

“Provided that if in the opinion of the Chancellor, a college
substantially fulfils the conditions of affiliation, the Chancellor may
sanction grant of affiliation to that college or enlarge the privileges
thereof in specific subjects for one term of a course of study on such
terms and conditions as he may deem fit:

Provided further that unless all the prescribed conditions of
affiliation are fulfilled by a college, it shall not admit any student in the
first year of the course of study for which affiliation is granted under
the foregoing proviso after one year from the date of commencement of

such affiliation.”
(b) after sub-section (9) the following sub-section shall be inserted,
namely:—

“(10) notwithstanding anything to the contrary contained in any
other provisions of this Act, a college, which has already been given
affiliation to a University before the commencement of the Uttar
Pradesh State Universities (Amendment) Act, 2003 in specific subjects
for a specified period shall be entitled to continue the course of study
for which admissions have already taken place but it shall not admit any
student in the first year of such course of study without obtaining

affiliation under sub-section (2).”
Amendment of 6. In section 60-E of the principal Act; for sub-section (1) the following sub-

section 60-E . .
section shall be substituted, namely :—

“(1) the State Government shall be liable for payment of salaries against
such posts of teachers and employees of every such college that was taken in
grant-in-aid list by the State Government on or after March 31, 1975:

Provided firstly that the Director of Higher Education or an officer
authorized by him to sanction grant-in-aid to the college has paid the salary
against such posts within one year after the college was taken in grant-in-aid
list:

Provided secondly that the posts in a grant-in-aid college which were
created after the college was taken in grant-in-aid list with the permission of
the Director, Higher Education or by the State Government and were duly
filled with the approval of the Director of Higher Education or an officer

authorized by him afier March 31. 1973
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Provided thirdly that the State Government shall not be
liable for payment of salaries of teachers and employees of a
college where permission to create posts was granted by the
Director of Higher Education or by the State Government on the
condition that the management of the respective college shall bear
the liability of payment of salary against the posts so created :
Provided fourthiy that the colleges in which affiliation for
certain number of subjects of undergraduate and post graduate
courses has been accorded by the Chancellor under self financing
scheme, the State Government shall not be liable to pay salary of
teachers and employees appointed in connection with imparting
instruction in such course.”’
7. After section 66 of the principal Act, the following section shail Insertion of new
be inserted and be deemed to have been inserted on January 21, 2003, section 66-A
namely:— .
““66-A. The State Government may issue such directions
from time to time to a University ,on policy maitters, not
inconsistent with the provisions of this Act as it may deem
necessary such direction shall be complied with by the

University.”’
&g;nancc 8. (1) The Uttar Pradesh . State Universities (Amendment) Repeal and saving
no. 28 of {Second) Ordinance, 2003 and the Uttar Pradesh State Universities
2003 (Second Amendment) Ordinance, 2003 are hereby repealed.
U.p. ‘
Ordinance
no. 21 of
2003
gf:iihance (2) Notwithstanding such repeal, anything done or any action
i s . . .
no. 17 of taken under the provisions of the principal Act as amended by the
2003 Ordinances referred to in sub-section (1) or by the Uttar Pradesh State

Universities (Amendment) Ordinance, 2003, shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh State Universities Act, 1973 (President’s Act no. 10 of 1973) was enacted to
amend and concolidate the law relating to certain Universities the said Act has been amended and re-
enacted by U.P. Act no. 29 of 1974. Under the said Act the Universities have been authorised to admit a
degree college which fulfils the prescribed conditions to the privileges of affiliation. The degree colleges
were being admitted to the privileges of affiliation temporarily or permanently in accordance with the
provisions of the said Act for the time being in force. The High Court of Judicature at Allahabad has in its
order dated November 18, 2002 in writ petition no. 5881 (MB)/2002 committee of management Paramhans
Degree College Baharaich Versus Chancellor and others held that the word ‘affiliation’ shall mean the
permanent affiliation and not the temporary affiliation. The -authority may before granting affiliation to a
degree college inquire into such matters as they deem fit but the affiliation should be permanent and that
the authority may at the time of inspection of degree colleges by vertue of affiliation withdraw the
privileges of affiliation under sub-sections (2), (8) and (9) of section 37 of the said Act on account of non-
fo' “Iment of conditions of affiliation. Keeping in view of the said order of the High Court the said Act was
. _quired to be amended for making proper provision therefore it was, therefore, decided to amend the said
Act of 1973 to define ‘self financs course’, to modify the definition of teacher, to give representation to
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persons belonging to the Scheduled Castes. Scheduled Tribes and other backward classes of citizen in 1
Constitution of Executive Council and the Academic Council and to make proper provision with respect
the admission of degree colleges to the prmleoes of affiliation. The Uttar Pradesh State Universiti

(Amendment) Ordinance 2003. U.P. Ordinance no. 17 of 2003, was promulgates to implement 1l
aforesaid decision.

The replacing bill of the aforesaid Ordinance could not be introduced in the last session of the Sta:
Legislature due to unavoidable reasons. Since the aforesaid Ordinance was to expire after October 13, 200
it was desided to replace the aforesaid Ordinance by another Ordinance.

Since the State Legislature was not in session and immediate legislative action was necessary t
implement the aforesaid decision the Uttar Pradesh State Universities (Amendment) Ordinance, 2003 (U.F
Ordinance no. 28 of 2003) was promugated by the Govemor on October 15, 2003.

After the promuigation of the aforesaid Ordinance no. 17 of 2003 it was decided to amend, th:
aforesaid Act with retrospective effect to validate the instructions issued by the State Government or
January 21, 2000, September 1, 2003 and September 8, 2003 in respect of the conduct of elections of the
Students Unions of the Universities and of. the colleges and to provide for empowering the Statc
Government to issue such Instructions.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decisions the Uttar Pradesh State Universities (Second Amendment) Ordinance,
2003 :

(U.P. Ordinance no. 21 of 2003) was promulgated by the Governor on September 29, 2003.

This Bill is introduced to replace the aforesaid Ordinance no. 28 and 21 of 2003.

By order,
R- B- RAOy
Pramukh Sachiv.

Rowiogodfio Todo 863 TUS ({Ro)—(2020)~2004—597—(FFYET / IMHHT) |
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No. 1283/VII-V-1-1Ka)-30-2006
" Dated Lucknow. October 26, 2006

NOTIFICATION

MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Rajya Vishwavidyalaya (Sanshodhan) Adhiniyam, 2006 (Uttar Pradesh Adhiniyam Sankhya 28 of 2006)
as passed by the Uttar Pradesh Legislature an assented to by the Governor on October 23, 2006 :—

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2006
(U. P. ACT NO. 28 OF 2006)
[As passed by the Uttar Pradesh Legislature]

AN
ACT

+ further to amend the Uttar Pradesh State Universities Act, 1973

IT IS HEREBY enacted in the Fifty-seventh Year of the Republic of India as
ollows :—

the following entries shall be substituted, namley :(—

12 Chaudhary Charan Singh University, | Baghpat, Buland Shahr, Gautam

Meerut Buddha Nagar, Ghaziabad, Meerut,
Muzaffar Nagar and Saharanpur.
3. | Chhatrapati Shahu Ji Maharaj Allahabad, Auraiya, Etawah,
University, Kanpur Farrukhabad,  Fatehpur,  Hardoi,
: ’ Kannauj, Kanpur Dehbat, Kanpur
] Nagar, Kaushambhi, Lakhimpur,
- ‘ w : Kheri, Lucknow, Sitapur, Rae bareli
1 and Unnao.
3 4, Deen Dayal Upadhyaya, Gorakhpur | Basti, Deoria, Gorakhpur, Kushi
=t 3 University, Gorakhpur Nagar, Maharajganj, Sant Kabir Nagar
T and Siddharth Nagar.
3regd 215 Doctor Bhimrao Ambedkar Agra, Aligarh, Etah, Firozabad,
o University, Agra Hathras, Mainpuri and Mathura.
6. Doctor Ram Manohar Lohia Avadh Ambedkar Nagar, Babhraich,
University, Faizabad Balrampur, Bara Banki, Faizabad,
Gonda, Pratapgarh, Shrawasti and

Sultanpur.

7. Mahatma Jyotiba Phule Rohilkhand
University, Bareilly

Badaun, Bareilly, Bijnor, Jyotiba
Phule Nagar, Moradabad, Pilibhit,
Rampur and Shahjahanpur.

e S R i AR

1. This Act may be called the Uttar Pradesh State Universities (Amendment) ~Short title
Act, 2006.

2. In section 38 of the Uttar Pradesh State Universities Act, 1973 hereinafter Amendment of
referred to as the principal Act, for sub-section (1), the following sub-section shall be ;‘;Z:g;g:;a
substituted, namely :— no. 100f 1973 as

.. . . . amended and re-
“(1) This section shall apply to the University of Lucknow”. enacted by the
U.P. Actno. 29 of
1974

3. In the Schedule to the principal Act, for entries at serial numbers 2 to 12, g\mdmml of the

chedule
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8. | The University of Bundelkhand Banda, Chitrakut, Ham’m‘" 1““.
Jhansi, Lalitpur and Mahoba

9. Vir Bahadur Singh Purvanchal | Azamgarh, Ballia, CMul;

University, Jaunpur Ghazipur, Jaunpur, May, Mirzapuy,
Sant Ravidas Nagar Sonbhadra and
. Varanasi.

STATEMENT OF OBJECTS AND REASONS

Due to re-organization of the State of Uttar Pradesh and formation of new districts there
Kumaon University and Hemvati Nandan Bahuguna Garhwal University had become the part
Uttaranchal State and on account of taking over by the Centre the administration of the Allaw
University, amendments in certain provisions of the Uttar Pradesh State Universities Act, 1973 regaqu
omission of the name of the said University from the provision of the said Act and determination g
jurisdiction of State University had been needed for the last several years. It has, therefore, been deci ted
amend sub-section (1) of section 38 of the said Act and the Schedule thereto, to make the pro
thereof in accordance with the present position.

The Uttar Pradesh State Universities {Amendment) Bill, 2006 is introduced accordingly. .

By order,
R. M. CHAUHAN,
Pramukh Sc_zchiv.
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